Government of Jammu and Kashmir
J&K Pollution Control Committee

Jammu

JEK

Winter office: November-April

b
Parivesh Bhawan, Gladni,
Transport Nagar. Narwal,
& Jammu. (J&K) 180006.

PCC Ph.-Fax. 0191-2476925

Email: membersecretaryjkspcb@gmail.com

The Consultant (Judicial),
Hon’ble National Green Tribunal,
New Delhi.

Summer Office: May-October
Sheikh-ul-Alam Campus,

Behind Gowt. Silk Factory,
Rajbagh, Srinagar (J&K) 190008
Ph.Fax. 0194-2311165.

No:- JKPCC/W,T///,Z/ 265?// 78 - Date:- 59 -11-2021.

Sub:- Factual and Action Taken Report submitted by Committee constituted vide Hon’ble NGT
order dt. 30-06-2021 in OA 137/2021 titled ‘Arti Sharma (Sarpanch) V/s State of Jammu

and Kashmir’.
Ref:- Hon’ble NGT order dt. 30-06-2021 in OA 137/2021.

Sir,

In compliance to Hon’ble NGT order dt. 30-06-2021 in OA no. 137/2021 titled ‘Arti Sharma
(Sarpanch) V/s State of Jammu and Kashmir’, kindly find enclosed herewith Factual and Action

Taken Report submitted by the Committee constituted by the Hon’ble Tribunal.

The compliance report may kindly be placed before the Hon’ble NGT for consideration please.

Encl:- Report (08 pages)
along with Annexure
(A1-A12, B1-B11 & C1-C3)

Yours faithfully,

» C lﬂ\v”

(B.M. Sharma) IFS
J Member Secretary
"W J&K PCC, Jammu

/



Report of the Committee constituted by Hon’ble National Green Tribunal in matter of
Arti Sharma (Sarpanch) V/s Union Territory of J&K and Others in O.A. 137 /2021

Ref: NGT order dated 30-06-2021 in O.A. 137 /2021

Brief Background:

In light of the grievance made by the petitioner before the Hon’ble NGT against
the operation of stone crushers namely M/s Diamond Stone Crusher, VPO Saranoo,
Tehsil and District Rajouri and M/s Shanker Stone Crusher, VPO Saranoo,
Rajouri for alleged violation of environmental norms, Hon’ble NGT vide its order
dated 30-06-2021 was pleased to issue the following directions:

“Accordingly, we direct a joint Committee of CPCB, State PCB and
District Magistrate, Rajouri to look into the above grievances and
ascertain the extent of non-compliances.

Based on such verification, the statutory regulators may take action
to prevent further damage to the environment and assess and recover
compensation for the past violations. The compensation may cover not
only the cost of mined material but also the cost of restoration and
ecological services forgone forever, with element of deterrence. The
guidelines laid down by the CPCB in this regard may be followed. The
CPCB and State PCB will be the nodal agency for coordination and
compliance. Factual and action taken report in the matter may be
furnished to this Tribunal before the next date by e-mail at judicial-
ngt@gov.in preferably in the form of searchable PDF / OCR Support
PDF and not in the form of Image PDF with a copy to the operation of
stone crushers for their response, if any. The Report may inter-alia
indicate the status of compliance of siting guidelines for Crushers, CTE
granted by PCB, consistency of the license granted with the District
Survey Report and Replenishment studies, the extent of boulders.

List for further consideration on 10-11-2021.”
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In compliance with the directions of the Hon’ble NGT referred to above, the
following committee members visited the stone crushers on 08-10-2021:
1) Sh. Suneel Dave, Addl. Director, CPCB, Chandigarh.
2) Sh. Sat Paul, Regional Director JKPCC Jammu.
3) Sh. Pawan Parihar, ADDC Rajouri (Representing District Magistrate

Rajouri)

(A) Status of Stone Crusher M/s Diamond Stone Crusher:

i) Legal position: M/s Diamond Stone Crusher has been granted Consent to
Establish (Fresh) by JKPCB vide no. 828 of 2010 dated 11.10.2010 (Annexure-
Al) and Consent to Operate (Fresh) vide no. 616 of 2011 dated 15.07.2011
(Annexure-A2) and valid Consent to Operate (Renewal) granted vide no.
PCC/Digital/21062089647 of 2021 dated 28.06.2021 valid upto June 2022
(Annexure-A3). The stone crusher has also obtained NOC from Deputy
Commissioner Rajouri dated 14-03-2018 (Annexure-A4) and License from the
Department of Geology and Mining dated 18-05-2018 (Annexure-AS),
Registration with Industries Department vide dated 09-09-2010 (Annexure-A6).

ii)Siting Criteria: J&K Pollution Control Board (now Committee) has notified
siting criteria for stone crusher in the year 2004 (Annexure-A7). As per the
inspection report, the unit meets the siting criteria as verified by PCB officials at
the time of establishment of the unit in 2010. Copy of Inspection report (Sch-II)
at the time of grant of Consent to Establish (Fresh) is enclosed as (Annexure-
ASB).

iii) Compliance Status: The stone crusher is engaged in the production of crushed
stone aggregates & sand using water floating technology for separation of
products and has provided the requisite Pollution Control Devices and Pollution
Control Measures as stipulated in the Consent to Operate (Renewal) dated 28-06-
2021.

Lo
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The status of PCDs is as follows:

S. No._ »_;’V'Polliji:i'(')n'Confrbl Devices (PCDs)

Dust Containment cum Suppression system for

Statu's -

1 Provided / installed.
the equipment.

2 | Construction of wind breaking wall. Provided but

inadequate.

3 | Construction of metalled roads within the Semi-metalled /
premises. provided.

4 |Regular cleaning and wetting of the ground Unit not found
within the premises. operational, hence could

not be ascertained.

5 | Growing of a green belt (Broad leave trees in Provided but
three rows) along the periphery. inadequate.

6 | The suspended particulate matter contribution Reported within
value at a distance of 40 meters from a | permissible limits as per
controlled isolated as well as from a unit| SMR submitted by the
located in a cluster should be less than 600 unit from MoEF
mgs/NM?. The measurements are to be| recognized Lab as per
conducted at least twice a month for all the 12 J&K PCB norms.
months in a year.

7 | All the dust emitting points like jaw / roller Enclosed/Covered
crushers, screeners / classifiers shall be
properly enclosed / covered.

8 | Conveyor belts shall be interlocked with the Found interlocked.
crushing operation.

9 | The water spray system shall be interlocked | Found interlocked but
with the crushing operation. needs augmentation.

10 | Annual health survey of the workers N.A.

permanently employed by the unit holder shall |

\e
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be conducted.

11 |{Regular water spray shall be carried out at all | Unit not found in
dust emitting points, boundaries and on road. | operation, hence could
not be verified
(Photographs of PCDs
enclosed as Annexure-

A9.

Further, in addition to above, the unit is using surface water as well as
Ground water for its operation in washing purpose and discharging into the
adjoining river (Manawar Tawi). Since, the unit was not found in operation,
however, the committee observed that the discharge drain of the unit was found
clogged with silt indicating inadequate treatment imparted on discharge. The unit
holder has not produced the requisite permission to extract ground water using
borewell.

iv) Status of Environment Clearance and Mining: As per EIA Notification 2006,
Environment Clearance is not required for stone crushers. With respect to mining,
it is noted that the said stone crusher had been obtaining raw material from a legal
source upto year 2019 when ban was imposed by J&K PCB on mining activities
from blocks without e-auction. Details of Royalty/Government Receipt (G.R)
deposited with the department of Geology and Mining are enclosed as Annexure-
A10. However, subsequent to the imposition of ban on mining by J&K PCB, the
unit was found indulging in illegal mining by District Mineral Officer and
accordingly a total penalty of Rs. 7,41,250/- was imposed on the unit which has
been deposited by the unit (copy of DMO Rajouri’s dated 05-11-21 is enclosed as
Annexure- Al1 and copy of the G.Rs are enclosed as Annexure-A12.

(B) Status of Stone Crusher M/s Shanker Stone Crusher:
v)Legal position: M/s Shankar Stone Crusher has been granted Consent to
Establish (Fresh) by JKPCB vide no. 83 of 2009 dated 24.04.2009 (Annexure-
B1) and Consent to Operate (Fresh) vide no. 731 of 2009 dated 14.12.2009
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(Annexure-B2) and valid Consent to Operate (Renewal) granted vide no.
PCC/Digital/21062004812 of 2021 dated 03.06.2021, valid upto May 2022
(Annexure-B3). The stone crusher has also obtained NOC from Deputy
Commissioner Rajouri dated 27-02-2018 (Annexure-B4) and License from the
Department of Geology and Mining dated 17-07-2018 (Annexure-BS),
Registration with Industries Department vide dated 24-04-2010 (Annexure-B6).

vi) Siting Criteria: J&K Pollution Control Board (now Committee) has
notified siting criteria for stone crusher in the year 2004 (Annexure-B7). As per
the inspection report, the unit meets the siting criteria as verified by PCB officials
at the time of establishment of the unit in 2009. Copy of Inspection report
(Schedule-II) at the time of grant of Consent to Establish (Fresh) is enclosed as
(Annexure-BS8).

vii) Compliance Status: The stone crusher is engaged in the production of crushed
stone aggregates and sand using water floating technology for separation of
products and has provided the requisite Pollution Control Devices and Pollution
Control Measures as stipulated in the Consent to Operate (Renewal) order dated

03.06.2021. The status of PCDs is as follows:

f;Sf;._NO- : Polliutiv(‘)r‘\ Contral Device_"s (PCDS) StétLjS

1 1 Dust Containment cum uppression syste for| Provided/installed. |

the equipment.

2 | Construction of wind breaking wall. Provided but
inadequate.
3 | Construction of metalled roads within the Semi-metalled /
premises. provided.
4 | Regular cleaning and wetting of the ground Unit not found
within the premises. operational, hence could

not be ascertained.

5 | Growing of a green belt (Broad leave trees in Provided but

g
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three rows) along the periphery. inadequate.

6 | The suspended particulate matter contribution Reported within
value at a distance of 40 meters from a | permissible limits as per
controlled isolated as well as from a unit| SMR submitted by the
located in a cluster should be less than 600 unit from MoEF
mgs/NM’. The measurements are to be| recognized Lab as per
conducted at least twice a month for all the 12 J&K PCB norms.

months in a year.

7 | All the dust emitting points like jaw / roller Enclosed.
crushers, screeners / classifiers shall be

properly enclosed / covered.

8 | Conveyor belts shall be interlocked with the Found interlocked.

crushing operation.

9 | The water spray system shall be interlocked | Found interlocked but

with the crushing operation. needs augmentation.

10 |[Annual health survey of the workers
permanently employed by the unit holder shall

be conducted.

11 | Regular water spray shall be carried out at all | Unit not found in
dust emitting points, boundaries and on road. | operation, hence could
not be verified
(Photographs of PCDs
enclosed as Annexure-

B9.

Further, in addition to above, the unit is using surface water as well as
Ground water for its operation in washing purpose and discharging into the
adjoining river (Manawar Tawi). Since, the unit was not found in operation,
however, the committee observed that the discharge drain of the unit was found

clogged with silt indicating inadequate treatment imparted on discharge.
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viii) Status of Environment Clearance and Mining: As per EIA Notification 2006,
Environment Clearance is not required for stone crushers w.r.t. mining, it is
noted that the said stone crusher has been obtaining raw material from a legal
source upto year 2019 when Ban was imposed by J&K PCB on mining activities
from blocks without e-auction. Details of Royalty/Government Receipt
deposited with the department of Geology and Mining are enclosed as
Annexure-B10. However, subsequent to the imposition ban on mining by J&K
PCB, the unit was found indulging in illegal mining by District Mineral Officer
and accordingly a total penalty of Rs. 17,500/- was imposed on the unit which
has been deposited by the unit (copy of DMO Rajouri’s dated 05-11-21 is
enclosed as Annexure-All and copy of the GRs are enclosed as Annexure-
B11.)

Action Taken:

1) For the illegal mining done by the unit, a penalty of Rs. 7,41,250/- has been

imposed on M/s Diamond Stone Crusher and the same has been realized. Further,
a penalty of Rs. 17,500/- has been imposed on M/s Shanker Stone Crusher and the
same has been realized.

2) District Magistrate Rajouri has also imposed a fine of Rs. 7.00 Crores on M/s
Diamond Stone Crusher for use of heavy machinery for mining purpose and
lowering of water table (copy of the District Magistrate Rajouri’s order dated 21-
08-2021 is enclosed as Annexure-Cl. However, the said order of District
Magistrate Rajouri has been stayed by Hon’ble High Court of J&K vide order
dated 02-09-2021 in WPC No. 1795/2021 (Annexure-C2).

Recommendations:

In view of the deficiencies observed in the pollution control devices referred to
in para-A (iii) and para-B (vii), the committee is of the opinion that more time is
required to assess / estimate the environmental compensation on account of such
deficiencies causing environmental pollution. As such, it is prayed that more time

may please be granted for the same.
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It is also pertinent to mention that the District Magistrate, Rajouri has filed an
independent (separate) report vide his report dated 08-11-2021 (Copy enclosed as
Annexure-C3)

pY
M’”H\W;\ 541120 ‘
Sun ave, aul, IFS

Addl. Director, Regional Director,
CPCB, Chandigarh J&K PCC, Jammu
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Consent Ordery

Yo (Schedule It
i : . .y 7 ~ 3
Conseny :\u<7;( _C? 2L Lo/
7

Date: }2 ///0/3&\/'&
Consent 1o l':“.smblish(l‘rcxh)

* under section 25 26 or the Water (Prevention & Control of Polluliun) Act. 1974, 45
amended
® under Section 2 ol the Ay (Prevention & .Control of l’ullution)Acl. 1981, a5 amended

Name of the entrepreneny wWith addregs: My,

Zamurg Hussain &/
K

o Sh, Ch()wdhary Mohd,
arim R/y Dodasau B

ala sThandamandi Rajouri,

CONSENT g granted to M/s Diamony

Stone Crusher
Village §a

“Anoo Rajoyrj,

Located in pe area declared unde, the provisions of the Warer AcCL Y Air Ay
Provisions of (he Orders that m

b
Act and {he Farther

- subject (o (he
and gubiect 1o (he

ay be made
terms angd conditions:-

following

L. the Consent 1o Lstablisy (Fresny g granted for 4 Period up 19 One year f'rom the date
of issue.

he consent aranted by ¢ restricted o Pre
only and shy)y not be trearcd g substitute

‘ B
Y

Board jg

evention and Control of Pollution
of permission required undey faws of (he land.
Category of (he Unitas per (g p Guidelines- Red,

4. The Consent g vahid 1oy

N /D/,/( fand. p|

5.

tie estabhshmg Stune  crusher With  capiral investmeny
ant and machinery) o) Ry 85.08 Lacs

The unit js registered wiyh DIC vide Entreprency, Memorandum No:
Dt 09-09-2019.

01/01 2/120009¢

SNo mduu\ Bs -product

( ' , m;;m.’;{(b}.‘a‘.ﬁ;{;““' I —
e _l__ I ———

!

{

S

- p——

Stone (p n\hm"

375000 C fvanmum ™ e

e —

I As L‘" l’roLt Repmt) e
-
ater Acy -

\‘Condi!ions under w

‘i\ The daily quantity of trade ¢fflyeny from the l'ucmr,\ shall not exceed (he Permissibje -
qu.lnlm approved, '

he daily quantity of Senage cffluent from the Factory shyy MOt exceed (he Permissible
LY approyed.

o~

1ily QUanNtity ot wyqe COmSumpion shall o exceed 03 KILp




]

o

Freatment @ Lhe applhicant has to install @ comprehensive treatment system consisting ot
Primary Sccondary and or tertiary treatment as is warranted with reference
mltuent quality and operate and maintain the same continuously so as to achieve the

quality o the treated offtuent to the tollowing standards betore disposal.

(1 phi Between 6.0 and 8.3

i23 Suspended Solids Not to exceed == FOOme L.

v BOD. S davs. 27 C Not to exceed -S‘(m\g L.

4 C 0D Nol to exceed S0my i NA

Ca

POl & Girease Not (o exceed fOme-L.

Prade Efftuent Disposal OQutlet Conditions :

Ducoanit holder must ensure the sale disposal ol effluent by adopting the Pollution
conat mcasures and installation ol required pollution control devices as per the Water
stion & Control of Pollution) Act. 1974 and amendments made thereatter.

v Sewave Preatment - The applicant shall install a comprehensive treatment system as
s owartanied with reference to cettluent quality and operate and maintain the same
verdinuousty S0 as o achieve the quality of treated eftluent to the foltlowing standards

Doioie L‘%‘,Pkl‘vd}

o Between S5 and 9.0
Sasponded Sotids R Not to esceed 100mg/t.
Boob s duys, 27 C Not to exceed 30 myli.

(Vi) Sewage Dasposal Qutlet Conditions -
Ad e domestic waste water is collected in thepmeptic tank and soak pit
(vii) Non-hazardous solid waste (TPDJ/TPM): The non-hazardous solid waste should
be handied and disposed as per the cuidelines of Municipal Solid Waste Rules, 2000.
Fype ot wiste Quantity Treatment Disposal
e N A

(virty Other Conditions

Fhe unit shall comphy with any other conditions tard down or directions issued
in due course by the Board from time to time under the provision of the Water
(Prevention and Controly Act. {974

The applicant has toTiastatl o comprehensive air pollution controlb system consisring
of control cequinment as detailed  below and  operate and  maintain the  same
continuoushy so as to achicve the fevel of pullutants to the foltowing standards -

SNo. | Pollution Control Mcasures:

Green belt in three rows as per specification of green beft.
Water sprinkling syvstem at requisite points adequately.
LCovering of crushing and screening points.

Wind breaking wall( as per site requirements o

Mcetalling of road.
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Standards roy CHUSSTODS of Ay pollution ys per MOLF notification ynger LP Act 1986:

(1 SN Not 1 excewd 600 pe-Np
LSO, Not o CNeeed 80 e Nm?
(HDNO, Not 1o excecd SO wa/Nm:

Fhe SPM measured between 3murs ang 10 meters
from any process ecquipment of g stone-crushing ypij

Conditions for Noise Poltution:

Fhe unic shaig take adequyre medasures for congrg ol noise from its 0w sources within

the premises op 4 to maintgin ambient air quatitggtandards in respect of noise o less

thun 75 dbh(a) durice day (ime and 70 db(a) during night limr.Dzl_\limc is reckoned jn

between 6am to 10pm ung night time jy FOpm 1o bum

Other Conditiony :

() Fhe entreprencur shajy thsure that ng Ajr Pollutiog problem oy

any nuisance
is created in (he arca due (o discharge of emissions from the

stone crusher,

{th)y  Tue Cntreprencur shyyy comply wich any other condigjyy laid down or
directions issued in due tourse by the J & K State Pollution Control Boarg
under the Provisions of Air (Prc»cnlion and Coneyot of Pollulion) Act, 1981,

The applicant shall comply with the additiona] conditions »y stipulated below :

I Fhe Consent iy valid For (he Establishmen of uait only.

i Pollution Congrol Devices (ETP/ECD) 4y contemplated (¢ achicve
cHluent emission within the tolerance limiys Prescribed. shall hyye to be operationa]
during the course ol production. The effluen; emission shall no COntain constityents
N excess of the tolerance Fomits as laid down by &N Stare Pollution Control Board

the quality of

-
iti, I'he ertreprencur shall pe liable to PaYy compensation iy Case any damuage jy Caused to
the eovironmen. .

v, Fhe entreprenenr shall abide by the directions of (he Board whicy Will be issyed from

time 1o time, Ay inl'ringcmcnt/violatiun O ransgeression of the statutory enactments
ol “pollution control acts by (he Unit. shall pe Sutficient cause 4y Prosccute the
violator in conforminy wih relevang section ol Ay s Water Acys and Environment
Protection Act in force. ’

v, Phe unit shan be under surveillance monitoring of J & K Stare Poltution Control
Board,
Vi, ANy Turther construciion CApansion fenovation g pe Uit premises shall pe subject

to the clearance from the j & K State Pollution Control Board.

Vil Phe cntreprencur shall raise green belt of 54y,

able plang sPecies within he premises
ol unit,

SHE Fhie chtreprencur  spyi) pProvide adequate drrangement

for Fichting (he accidental
leakages di\’churgc of any i poltutan gas Tiquid 1rom the vessel. miachinery eqe.

which gre likely 1o cause fire razard including Chvironmengy| pollution,

iIx. Good Houyse Keeping practices shall pe adopred by

the entre reneur |
‘—p




() -
XL Teshall be the responsibility of the entrepreneur to ensure that there
from the surrounding areas due to pollution caused by the unit.

xi. Mhe entreprencur should apply 60 days in advance for renewal d
expiry the date of this Consent order.

X, The entrepreneur shall not operate the stone crusher u
consent to operate fresh.

xiid. In case of violation of the above mentioned condition
complaint the consent sfiall he withdrawn.

"",_ = . - .
Asstt. Environmental Engineer
<

Ae b 4

M/s Diamond Stone Crusher
Village Saranoo Rajourt.

Copy 1o the
boo Regronal Director PCB Jammu for information.

Crov Industries & Commerce Jammu for information.

B District Ofticer PCB Rajourt for information and necessury actp

4. OfTice revond

/ < | RN YL

Josinme Addeoss Paciveste Binavan, Gladng Lramsport Nagar, e areal s Jamone (1700 24769 258
Seinenn Gbdiess Shedkdvede Voam Campies Raf Bagke Bedd Gove Sk Factory. Seaiagar
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| .— JEK J&K State Pollution Control Board
” i JAMMU/SRINAGAR
C e
Sr. No. SPCB/TNOC/ (-9 25y -3 — Date:/$"), 2 ,// *

Consent Order
(Schedule-111)

Consent No. /? /[ﬂ d 2] Date: —/_—{/—27/—9’@// )

k')

Consent to QOperate (Fresh): -

i) Under section 25/26 of the Water (Prevention & Tontrol of Pollution) Act, 1974, as
-

amended.

ii) Under Section 21 of the Air (Prevention & Control n”~ vollution) Act, 1981.

Name of Entrepreneur with address: - Mr. Zmurd Hussain S/0 Sh Choudhary Mohd.
Karim R/o Dodasan Bala, Thanamandi Rajouri .

CONSENT is granted to: - M/s Diamond Stone Crusher,
Saranoo, Rajouri.

Located in the area declared under the provisions of the Water Act / Air Act and
subject to the provisions of the Act, Rules and the Guidelines that may be made further and

subject to the following terms and conditions: -

1. The Consent to Operate (Fresh) is granted for a period of upto one year from the
date of issue.
2. The consent granted by the Board is restricted to Prevention & Control of Pollution

-
only and shall not be treated as substitute of permission required under other laws of

the land.
3. The Unit falls in the Red category as per “Uniform Consent Mechanism™.
4. The Consent is valid for the manufacture of the following products/by-products with

;r‘éﬁ'apital investment (Land, plant & machinery) of Rs. 85.08 Lacs

S.No. | Products / By-product Maximum Quantity

1. Stone Crushing ' 375000 C.ft/annum

( As per Previous consent)




~Rmo_1raset AC]:-

3} The daily quantity of water Consumption sh

all not exceed 05 KLD.
1} The daily quanrj;

y of Sewageltrade ef

% N
fluent from ¢ © Stone crughey shall not exceed 4‘{ 35
Permissipie quantity approved, i \\x‘y‘\
1) Treatment: = ! The applicant spayy e€nsure to Operate and Maintain 4 Comprehensjye 4 5\2\
\ . . > . . . k
freatment System consisting of Primary / S_econdary and / or Tertiary treatment 45 is \so\
Warranted wigh reference (o influent Quality and_operate and maijntajp the same \ ©)
continuously S0 as to achieve the qQuality of the freated ef nt to the foHowing !
standards before disposal. } 3
! 3
(1) pH Between 6.0 and 8,5 \“.\.\%
(2) Suspended Solids Not to exceed iOOmg/L. | /
(3) BOD, 3 days, 270¢ Not to €Xxceed 100mg/1.. -
(4) C.o.p. Not to exceeq 250mg/L. N.A ‘ )
\
(5}0il & Grease Not to exceed 10mg/y..

2

iv) Trade Effluent Disposai Outlet Conditions: -

The Unijt holder must ensyre the sar i i i
contr allation of required pollyyi

on control devices
ollution Act,

1974 45 amended, { NA}

Y1 Sewage Treatment: _ The applicant shayy insta’

reference to Sewage qualit
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(Prevention & Controi) P

vOmprehensive tre

I
. i
atment sygtep, With :
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Ng standards before disposal :.

ality of treated Sewage to the followi

(a)  pH Between - 5.0 and 9.0
(b) Suspendeg Solids Not to €xceed 100mg/y
(<) B.O.D., 3 days, 27°C Not to €Xxceed l_(ng/l

Vi) Non-huzardous solid waste: - The non-hazardous solid w

disposed a5 per the gy:

Vii) Other Conditions: - The Unijt shall comply with
———=o0nditigns

any other conditionsg laid dowp or
directions issued ip du

€ course by tfe Board from t
and Controi) Act,

7. Condi(ions under Ajr Act: .
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er the provisjop of

Maintain comprehensive ,i,
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ontrol the emissiong

| of pollutants to the following Standards; -

continuousiy SO as to

Pollution Contro] Equipments

!Green Belt in three Fows as per Specification of®reen belt,
ater sprinkling System at requisite points adequately. -
overing of crushing &

} Creening points.
g Wind breaking walls (as
!

& Measures:

Wi R e
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Metalled internal roads.
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-Standards for emissions of Air pollution as per MOEF notification under EP Act 1986:-

(a) SPM Not to exceed 600 pg/Nm’
(b) SO, Not to exceed 80 pg/Nm’
() NO, Not to exceed 80 jug/Nm’®

iii) The applicant shall not consume the fuel other than that as specifiedelow: -

S.No. Type of fuel & Consumption Maximum Quantity

1. Electricity -

iv) Other conditions: -

(a) The entrepreneur shall ensure that no Air pollution problem or any nuisance is created
in the area due to discharge of emissions from the stone crusher.
(b) Their shall not be any discharge of fugitive emissions from the stone crusher.
™ (c) . The entrepreneur shall comply with any other condition laid down or directions issued
in due course by the J & K State Pollution Control Board under the provisions of Air

(Prevention and Control of Pollution) Act, 1981

8. Conditions for Noise Pollution: - The entrepreneur shall take adequate measures for’

control of noise from its own sources within the premises so as to maintain ambient
air quality standards with respect to noise, less than 75 db (A) during day time and 70
db (A) during night time. Daytime is reckoned in betw.cn Gam to 10pm and Night
time is 10pm to 6am. —

9. Sclf Monitoring Schedule: - .

Applicant shall get the samples of treated emissions analyzed from the laboratory
recognized by the SPCB / PCC / CPCB / MOEF, New Delhi and confirm to the limits as
stipulated under Water (Prevention & Control) Act, 1974 as amended & Air (Prevention
& Control) of Pollution Act, 1981. Test report shall be sent to the State Pollution

Control Board as per directions, regularly.

10. General Conditions: -

i i. The Consent is valid for the operation of stone crusher only. The Entrepreneur can only
k manufacture products, at the rate of production as mentioned in consent order. Any change in
production ‘¢iupacity, process, raw materials, use etc. shall have to be intimated to the Board.
For any enhancement & change of the above, the fresh consent has to be obtained from J & K

State Pollution Control Board.

| ii. Pollution Control Devices (ECD) as contemplated to achieve th®quality of effluent/emissions
within the tolerance limits prescribed shall have to be operational dur@ the course of
production. The effluent / emission shall not contain constituents in excess of the tolerance

limits as taid down by | & K State Pollution Control Board.
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iit. The entrepreneur shall be liable to pay compensation in case any damage is caused to the iy
environment.

iv. The entrepreneur shall abide by the directions of the Board which will be issued from time to *
time. Any infringement/violation or transgression of the statutory enactments of pollution
control acts by the Unit, shall be sufficient cause to prosecute the violator in conformity with

relevant section of Air, Water Acts and Environment Protection Act in force.

v, The stone crusher shall be under surveillance monitoring of J & K State Pollution Control \
Board.

vi. Any further construction/expansion/renovation/ in the Unit premises shall be subject to the

clearance from the J & K State Pollution Control Bewed.

-

vii. The entrepreneur <hall raise green belt of suitab'c plant species within the premises of stone
crusher.

viii. The entrepreneur shall provide adequate arrangement for fighting the accidental
leakages/discharge of any air pollutant/gas/liquid from the vessels, machinery etc. which are

likely to cause fire hazard including environmental pollution.

iX. Good House keeping practices shall be adopted by the entrepreneur.

X. ft shall be the responsibility of the entrepreneur to ensure that there are no complaints from

the surrounding areas due to pollution caused by the stone crusher.

X1. The entrepreneur should apply 60 days in advance for renewal of Consent before expiry the

date of this Consent order.

xii - The entrepreneur will submit,@y& self monitoring report within a month’s time of issuance
of consent, to know the efficacy of pollution control devices installed.

xiii. In case of violation of the above mentioned congitions or any public complaint,if found

genuine on verification, the consent shall be withdrawn.
-

Wa,ll/%% 5.

Asstt. Environmental Engineer Member Secretary

To
: M/s Diamond Stone Crusher,
Saranoo, Rajouri.
Copy to the: -

i. Regional Director, PCB Jammu for information.

irector Industries & Commerce, Jammu for information.
District Officer, PCB Rajouri for information & necessary action.
. Office file.

i

Jgmees Address: Parivesh Bhavan, Gladni Transport Nagar, (Narwal), Jammu (Ph.2476925, 26, 27)
Seirmzzor Address - Sheikh-ul-Alam Campus, Raj Bagh, Behind Gowt. Silk Factory, Srinagar (Kashntir)

- 2311165, 2311842)
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J&K Pollution Control Committee
Jammu/Kashmir (www.jkspcb.nic.in)

Consent Order

Consent No.:~ PCC/digital/21062089647 of 2021 Date:- 28/06/2021

Consent To Operate (Renew ) under Section 25/26 of the Water(Prevention & Control
Pollution)Act, 1974 and under section 21 of the Air (Prevention & Control of Pollution) Act, 1981,
as amended is granted in favour of

Sh. Zaheer Choudhary

M/s Diamond Stone Crusher

Village Saranoo Rajouri

Rajouri, Rajouri( registered with DIC vide registration
N .

0:
01/012/1200090 date: 09/09/2010)

for a period Upto June 2022 for ORANGE category of unit as per revised classification of industrial
sector subject to the compliance of following terms and conditions in a time bound manner:-

1. The consent granted by the Committee is restricted to Prevention and Control of Pollution only and shall not
be treated as substitute of permission required under other laws of the land.

2. The consent is granted valid for operate of stonecrusher having consented quantity as under with capital
investment (as per Schedule IT) Rs.113.0 lakhs . Further any change / enhancement in production capacity
;process ,raw materials shall have to be intimated to the Committee and unit holder has to apply fresh for the

same
S No. Products/BY-Products Maximum Quantity Unit
Name t
1 Bajri And Sand 375000 Cubic feet / Year

3. The emissions or discharge of environmental pollutants from the Renew shall not exceed the relevant

parameters and the standards for the said industry ,operation or process specified under respective schedules of
the Environment (Protection) Rules ,1986 as amended from time to time

4, T%le gnit holder shall comply with the National Ambient Air Quality Standards as per EP Act 1986 (refer rule
3(3B).

5. The unit holder shall comply with the Noise Pollution (Regulation and Control) Rules 2000 as amended to
maintain noise level standards less than 75 db(A) during day time and 70 db(A) during night time, Daytime is
reckoned in between 6am to 10pm and night time is 10pm to 6am.

6.  The unit holder shall comply with the water (Prevention and control of pollution) Act 1974 and comply to the
following parameters

2. Daily quantity of water consumption the unit shall not exceed from 10 KLD.

b. The unit holder shall take adequate safe guards for the treatment of sewerage water by way of provviding
septic / soakage pit and its discharge shall conform to the following standards

e~
Parameters Conc. in mﬂ%ﬁﬁ POL%
[y S
' ’ H R

Total Suspended Solids 100
BOD(3 days at 27 degree celsius) 30

o 3

\:

4 2 Esy
The industry can apply for Renewal/Expansion of Consenhpy fw ;
Pagel ,,4: AL

sa »*
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7.

10.
11,

12.

13.

14,
15.

The unit holder shall install comprehensive air pollution control system so as to achieve the quality of
emissions within the limits prescribed under Environment Protection Act 1986 (EP Act)

A. Implementation of following Pollution Control Measures :

a Dust containment cum suppression system for the equipment.

b Construction of wind breaking wall

c. Construction of metalled roads within the premises.

d Regular cleaning and wetting of the ground within the premises.

e. Growing of a green belt (Broad leave trees in three rows) along the periphery.

B. Quantitative standards for the SPM

a. The suspended particulate matter contribution value at a distance of 40 meters from

a controlled isolated as well as from a unit located in a cluster should be less than
600 mgs/Nm3. The measurements are to be conducted at least twice a month for all
the 12 months in a year.

C. Additional Parameters

a. All the dust emitting points like jaw / roller crushers, screeners / classifiers shall be
properly enclosed / covered.

b. Conveyor belts shall be interlocked with the crushing operation.

The water spray system shall be interlocked with the crushing operation.

Annual health survey of the workers permanently employed by the unit holder shall
be conducted.

e Regular water spray shall be carried out at all dust emitting points, boundaries and

on road.

The unit shall not discharge any fugitive emissions from the unit beyond the permissible limits.

The unit holder shall abide by the directions of the Committee which will be issued from time to time. Any
infringement/violation or transgression of the statutory enactments of pollution control acts by the unit shall be
sufficient cause to prosecute the violator in conformity with relevant section of Air, Water Acts and
Enviroment Protection Act in force.

The Renew shall be under surveillance monitoring of J & K Pollution Control Committee.

The unit holder shall have to get the samples of emissions/effluents analysed from the laboratory of J&K PCC
or laboratories approved by J&K PCC after every 12 months to the check the efficacy of Pollution Control
Devices (PCDs) installed in the unit

Once 75% of the consented quantity has been achieved in performance of the unit, the unit holder may applu
for enhanced quantity on the basis of raw material procured and inspection report of the concerned district
officer PCC with regard to the stream/mine of the procurement area.

No raw materials shall be extracted or purchased / used brought from river one km upstream and one km from
downstream of rail/road bridge, irrigation structures and any othe government infrastructure/office.

The unit holder shall carry the stone aggregates /sand in covered trucks/Tippers
Specific Conditions:- '

The industry can apply for Renewal/Expansion of Consent on the Site www.jkocmms.nic.in directly
Pagel




1. The unit holder has to develop three rows of thick green belt along the periphery of the unit. This green belt must
include a row of adequate number of ever green broad leaved tree species having good canopy.

2. The unit holder has to construct at least 15 feet high permanent wind breaking wall all along the periphery of the
unit.

3. The unit holder has to install permanent and mechanical water sprinkling system interlocked with the crushing
point and other allied machinery of the stone crushers, and in no case the stone crushers operate without functioning
of water sprinkling system.

4. The stone crushing unit must be operated only during day hours i.c. from 8.00 am to 6.00 pm.
5. The stone crushing units especially those which are not satisfying siting criteria w.r.t Residential Area, Educational
Institution, Hospital, Nursing Home and are within Non-attainment Cities (NAC) Jurisdiction of Jammu and Srinagar
should also plan shifting to the suitable site/s purely in the interest of their functioning as soon as possible.

6. This consent is issued with condition that the site papers from the revenue department with geo references as per|
Rule 10 of SO 60 dt: 23-2-2021 to be submitted by the unit holder with in a period of six months without fail.

7. This consent is issued subject to further augmentation of pollution control devices to be done to reduce impact of
emissions ,

16. In case of violation of above mentioned conditions or any public complaint the consent shall be withdrawn and
unit holder shall shift the unit to another suitable site at his own risk and responsibility

17.  The above conditions shall be enforced inter-alia under the provision of the Water (Prevention and Contro! of
Pollution) Act 1974, Air (Prevention and Control of Pollution) Act 1981 and Environment (Protection) Act
1986

18.  In case of violation of above mentioned conditions or any public complaint the consent shall be withdrawn

* This consent is issued purely from environmental angle and the Committee shall not be responsible for any claim,
counter claim, ownership, partnership et it.

)07" \ \ a 2t "
Ashok Kr Gupta i Membé éﬁtary
Asstt Env Engineer ‘ (I;r'
7
Copy to the :
1. Regional Director PCC Jammu for 1 RAGKR.

2. Director Geology Mining Jammu for information & ensure compliance under EIA Notification & EP Act.
3. General Manager DIC Rajouri for information.
4. D.O PCC Rajouri for informationn & ensure compliance of the conditions of the consent.

3. P.A to Chairman J&K PCC for the information of Chairman

6. M/s Diamond Stone Crusher , Village Saranoo Rajouri

7. Office file

The unit holder shall comply to environment standards as notified under the environment protection Act 1986, read with the Water (Prevention & Control of

Pollution) Act 1974 & Air (Prevention & Control of Pollution) Act, 1981 which can aiso be downloaded from the website www.jkspcb.nic.in or at

www.cpeb.nic.in

The industry can apply for Renewal/Expansion of Consent on the Site www,jkocmms.nic.in directly
Page3




. GOVERNMENT OF JAMMU & KASHMIR
OFFICE OF THE DEPUTY COMMISSIONER RAJOUR!
Tele:01962-262244 Fax:01962-262481

NO OBJECTION CERTIFICATE

1

Whereas, M/S Diamond Stone Crusher/Hot & Wet Mixed Plant
functioning at village Saranoo Tehsll and District Rajouri applied before this
office for grant of permission for operation of  existing Stone Crusher.
Tehsildar, Rajouri was directed to verify and report and as reported by

Tehsildar, Rajouri vide letler No.AOQ/437 dated 08.03.2018, land bearing

khasra No.708, 709 wherein the unit is existing is the ownership of Mr.Zaheer
and Wet

Choudhary, ‘who is Partner of M/S Diamond Stone Crusher/Hot
Mixed Plant, Sgranoo Tehsil and District Rajouri and on the basis of this

report, the unit holder is permitted to operate the unjt.

No:DCR/GS/_ 460 3" Dr. Tqbal Choudhary,JAS
Deputy Commissioner
ajouri

Dated: 1Y - 03 ~201Q-

- )
- "l"' “' ' = Ls "Qr"(‘f" \ e



Government of Jammu and Kashmir A“M
Department of Geology and Mining.

FORM-B
(See rule-5)

Standard Form for License for operating Minor Mineral based
Unit/Plant/Crusher

Whereas M/S Diamond_Stone Crusher has applied for the License to operate
Stone Crusher over an arca of 04 Kanals in Khasra No. 708 & 709 of
Village, Saranoe Tehsil & District, Rajouri for a period of 85 years under the
provisions of Jammu and Kashmir Minor Mincral Exploitation and processing

Rules, 2017 and has/have deposited an amount of Rs. 20,000/= (Rupees Twenty
Thousand Only) as application fee.

License is hereby granted to M/S Diamond Stone Crusher 1o operaie the
Existing Stone_Crusher _in Village, Suranoo Tehsil & District, Rajouri during
period from 18.05.2018 to I 7.05.2023 subject to Permanent Registration from
DIC, NOC from Dy. Commissioner concerned etc, Licensee shall procure raw
material from Legal Source and conditions given below:-

{. The licensee shall observe the provisions of Mines and Minerals (Development and
Regulation) Act 1957, Forest (Conservation) Act 1980, Environment Protection Act 1986,

jammu and Kashmir Water Resources (Regulation and Management) Act 2010, J&K
State Fisheries Act, 1960 and the rules made thereunder.,

2. The License is issued without prejudice to any other law applicable to the Unit/Plant/area
from time to time whether made by the Central or State Governmdnt; or any other
Competent Authority

No:-801/MCC/DGM/License/18/ 2592 -81L
Dated:- 1§.05.2018

&
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Form No. -
PARTIL

(TO b . R ..
¢ filled up and submitted to District Industries Centre after commencement of Pf°d"°”°"lac“my "

[THE ROWS YyTO T

: WHICH HAVE BEEN « > TO BE FILLED ONL ;
EXTEN REPEATED NEE .

Pﬁﬂf THAT THE ACTUAL DETAILS ON COMMENCEMENT VARY FROM THOSE IN

[. En NUMBER (Part I)

fﬂ'ﬂio!\l’z\

[o[5 ] olS] lioﬁ

MMYY Y Y
111. MiONTH OF COMMENCEMENT OF PRODUCTION/ ‘ 0 ]q ‘ L} R ‘ 1 ‘ ) l
ACTIVITY

1. NAME OF APPLICANT"

1. DATE OF ISSUE

vlalMrRUlD HTols sl AL 1N ’ '\ | -

EEEE HEEN N
2. (s) ADDRESSOF COMMUNICATION .

STHo] P Tnlol [ajel [alulglriale AURRE
T Rlslglololel | | LI L |
} 1 P b b em ) | BIS|! 3
(i) TELEPHONE NUMBER e mBE \oh\"oj
(i) FAX NUMBER rTr 1111 L
(iii) CELL PHONE NUMBER [T el e[l 9e]
iEMAL  [Z[A[A[C ATetulnlrlAle Y] (2ol |

ol (¢ |nale]l lclelul \ -
(v) WEB-SITE ‘ \ h |
L |

») PERMANENT RESIDENTIAL ADDRESS (MAIN APPLICANT)
Llalale dlolplalslalnigialLla) 1T
J
!

il b
;1L

Flrla | ~a Ml s NIDL plAlsTIR
Lgual T & N [ IBLS

() TELEPHONE NUMBER

PR
Fiﬂl
q

7 Tale 2l 2le el o]
(11)FAXNUMBER { \ \ '

(iii) CELLPHONENUMBER I

9
(iv) E-MAIL TTalf]c|k|olv|DIH |4
L@ &l M| A{ L ¢
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( Under Section 2m(i)/2m(ii)-1. 85)1)/85(ii)-2, not registered ~3)

1l. TYPE OF ORGANIZATION ) D
[PROPRIETORY-1, HUF -2, pARTNERSHIP-3, CO-OPERATIVE -4,

PVT. LTD. COMPANY -5, PUBLIC LIMITED COMPANY -6, 8ELF-HELP GROUP-7,

OTHERS-8)
12. (a) MAIN IVIAMJFACTURBSIG/SERVICE ACTIVITY

e EEERECTEROEFIMET T L1

CODE (NIC 58°) HEREE ,
() PRODUCTS TO BE MANUFACTURED/SERVICE TO BE PROVIDED
o name [BIAIAD] 1 1 || REEEENEEEEN |

CODE (ASICC2000)  + | A D l!
i navE  [ElALce ] L L1 11 T T LTl

CODE (ASICC2000%) B I | ]
e BRI TR TIIITLILII T

CODE (ASICC2000%) - | T

CODE (ASICC2000%) b
s [T TTTTTTL T T

CODE (ASICC2000%) |

(*) Codes for activities and products/services as per classification specifjgd from time t0 time by the
office of the Development Commissioner (Small Scale Industries), to be filled in by District Industries
Centre or the office where the Entrepreneurs’ Memorandum is to be submitted. ' :

(ADD ADDITIONAL SHEET FOR MORE PRODUCTS)

E N

130 (@) INVESTMENT IN FIXED ASSETS (In Rupees lakh)

') LAND (OWNED-OI/RENTED-02/ LEASED-03) re[1] - ‘
VALUE* [Tk )
G) BUILDING (OWNED:OURENTED-02/ LEASED-0) 7T
| YALUE* T 118! (1%
1) PLANT & MACHINERY VALUE* ~T 479
, "AHQJ"U” 10
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(iv) WEB-SITE [

NAME OF ENTERPRISE _ , :

4 LOCATION OF ENTERPRISE
() VILLAGE / TOWN ST ] 2] 2|~ oo ‘T‘Wﬂﬂjjja
: ||

ﬁ\
||

CODE

(it YTEHSIL / TALUK/ rlalriolvla 1
MANDAL

_ IaEmn
| . -

? CODE | [ B
i) DISTRICT  [R1A]r]o]ol €] B

CODE

() STATE Tglalmulol [4nID k<A$HMIR
CODE |

{v) PIN CODE ' jlglsl 311

(i) AREA ; (RURAL -1', URBAN -2) E E

CATEGORY OF ENTERPRISE
(MICRO-1, SMALL -2, MEDIUM - 3)

n

~

6 NATURE OF ACTIVITY [Tick Appropriate Box(s)] S

) MANUFACTURE L

(i) SERVICE "

7 NATURE OF OPERATION . - E]
(Perennial-1, Seasonal-2, Casual-3) _

3. WHETHER THE UNIT IS AN ANCILLARY L @
( Yes-1, No-2) ‘ { .

5 MONTH OF INSTALLATION OF PLANT & MACHINERY [’HM{Y Y Y Y
| L

0. WHETHER THE UNIT IS REGISTERED UNDER FACTORY ACT -
‘ . , 3
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(In case of manufacturing unit) EEED

(iv) EQUIPMENTS - . VALUE* P ‘ r
(In case of servicing unit) , AN \
(v FOREIGN EQUITY , IF ANY VALUE* ED:D | b

side e.g. if the value is Rs.10 jakh it should be

[ * The value jn the haxes should be filled from right (rows) where quantity, number,

written as 1] o " This will also apply to all other items
etc., t¢ be given] -

14. INSTALLED CAPACITY PER ANNUM : UNIT
(iii) PLANT A | g

PRODUCT...MW....M ............ ijj D

PRODUCT. . veveveessisessssessssasssussssssesissnss e
PRODUCT. eveseeesmessssssssinssssersons s Ml L
(iv)PLANT B QTY UNIT

U B

PRODUCT v vsssessereassseisessissssssesin s L ". J L ] |

PRODUCT. eververseressmenscnses R Ty

s S o L L
15. POWER LOAD HP/KW. 60 H7- CT T [
16 . () (1) OTHER SOURCEOFENERG\[{/%CQ);VEKW 2 _j ) __J

[IF REQUIRED] : : : y
(NO POWER NEEDED -1, COAL-2, OIL-3, LPG-4, ELECTRICITY FROM GRID-3, .
i, FCTRICITY FROM GENERATOR- 6, NON-CONVENTIONAL ENERGY -7,
IRADITIONAL ENERGY/FIREWOOD-8) '
‘i1) 1f no power required, specify reasons;

. 4"

) INDICATE ANNUAL REQUIREMENT . *
SOURCE OF ENERGY ' QTY UNITS '

'c.u--.-.nn-.-n---m:uuunnuuulnunnuu-nnug" ‘—- [ \*‘f \ ‘
. )
‘.

[ — - T T T T |

1
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’ Schedule 11

. durﬁbf Flung'of Ehi}e’preﬁeurs Memorandum and other matters; 'fncldental thereto: -
orm of the Emféprenedrs Mamorandum can be downloaded from the internet, the address
© ‘ f the State
of which from Directorate dealing with Micro, Sm . sgs 0 a
hard copies of the'sa

all & Medium Enterpri

be obtained f
Governments can be obtained / UTs. or the me can tained from

the District Industries Centers. This form can also be downloaded fr 1us!
Development Organisation website i.€: www.laghu-udyog.com of www.smallindustryindia.com

2. Any person whao intends to establish a micro or small enterprise, at his digcretion; or a

dering of services may, at his discretion ora

medium enterprise evn'g_a'gedvlnpfoviding or ren
medium enterprise engaged In the manufacture OF production of goods ghall file the
Memorandum of Micro, Small or as the case may be, of Medium Enterprisé with District

Industries Centre of its area. _
2 The District Industries Centre shall il all the codes In the form of th
gan EM n'umber, date of issue and category of the unit |
if the form of {

om the Small Industries

e ‘Memorandum and issue

an acknowledgement after allottin
within five days of the receipt of the form of Memorandum by post or sameé day,

Merorandum is submitted in person as well as online:

1 Rafren jesying the acknowledgement the Miatrict Industrieg renters shall make sure that the

iorm s complete in all respect and particuiarly the formi i signed and is acgompanied willi @n
undertaking, which is a part of the form of Entrepreneurs Memorandum.

5. The District Industries Centré shall mairitain record of all the Entrepreneurs Memorandum sO
filed in respect of micro, small and medium enterprises engaged in providing and rendering
services. District Industries Centers shall fonyatq a copy of the Entrepreneurs Memorandum
so fiied with EM number allotted to the Small Industries Service Institutes of their

. State/Jurisdiction. .

6. The District-Industries Centre.shall maintain record of all the Entrepteneurs Memorandum s0 i
filed in respect of medium enterprises engaged in produétion/manufe;cturing of prodﬁcts and
forwara one copy each of the Entrepreneurs Memorandum with EM number allotted to Small
Industries Service Institutes of their State/Jurisdiction and to Joint Development
Commissioner.(MSME Pol.) in the Office of the Development Commissioner (Small Scale .
Indusines).

7 The form of Memorandum is in.two parts. Any person who Intends to establis‘h a micro‘.' small
or medivm enterprise sngaged in providing or rendering of services may file dr those who
want to establish medium enterprise engaged In the production or manufacture of products
snall ile Part 1 of the Entrepreneurs Memorandum to District Industries Centre. | o

g QOnce \ne above enlerprises start production or start providing or rendering services, they
SNou -
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partners of M/S Diamond Stoné Crusher Saranoo Rajourl.
n /O Sh Abdul Karim R/O Dodsan Bala.

ary /0 Sh Ghulam mohd R/O pathandi jammu-
5/0 Sh Gain singh R/O sailsui Kalakote.

t Singh R/O galjariian Rajouri.

1.5h Zamurad Hussia
2. Sh Zaheer Chowdh
3. Sh Rameshwar Singh
4. § Ujagar Singh §/0S. San

And
5. Sh Vikas Dutta $/0 Sh.Ram Saroop Dutta R/O Ralouri-_
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f ¢ .of the Chairman
J&K S‘taté Pmllurmn (‘ontral Board

i . Jammu
I ewuaa

Poﬂutmn Camm] Bc:wé was h&ﬁé‘ :n
0 New Ston




Rﬁgi@ﬂa* ﬂifectﬁf ir have been authorized 1o m
they will ensure tit p itrol devices are strictly installed.
must be advised to raise suitable species of trecs. So, Far NOCs issued by Member Set
only making mentibn of raising fast groWwing trees or three rows of irees. o
dev: - it in Encyclopedia of Environmental Laws wriiten by Mr. R.S. Bed

nobody applies In future copies of NOCs must |
. istrict Officer will alsg immediate}

5 In case there is no information received, ?appfisa \
ber Secretary will not be approved and Board will not be
on shall be taken q%aim‘EEMriot Officers.

¥

-~ The list of NOCs issued tay‘”i&ﬁfgmml Iﬁimmor,
hers and Green Category should be Rurnished to undersi
ed ' \-ﬁGﬁOH

Jammu/Kashmir with espect
gned. Similarly indus

ed in right earnest. -

«

ember Secretary, J&K SPC  fol i
egional Director, Janim Shmir £or
vironmental Eng ineer,
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Fomeptne. A-yD

Government of Jammu and Kashmir (UT)
Directorate of Geology and Mining, Jammu

Sh. Sat Paul (IFS)
Regional Director
J&K PCC

Jammu.

No. {;”//M(C/Mm /ALLDMD//r?'/‘?/ de k7. Dated: - 95™.11.2021

Subject: - Submission of factual action taken report by the Joint Committee of
CPCB, JKPCC and District Magistrate, Rajouri to ascertain the extent
of non-compliances on alleged violation of environmental norms by
i) M/s Diamond Stone Crusher, VPO Saranoo Tehsil, District Rajouri

and ii) M/s Shankar Stone Crusher, VPO Saranoo, Tehsil, District
Rajouri, J&K. -y
Sir, R c‘f]?“e ehee . TKIPC /R I/ 7/ SH -0 V2AE-se Daled 2 -11-205,

G Yy & Mining Deptt;
- __q__-.,_.._,,,&K(.UT)_.QQMti,QQ_U?_mL,
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OFFICE OF THE JOINT DIRECTOR, GEOLOGY AND MINING DEPARTMENT

No:- JDJ/E- Auctlon/j,
Dt:- & /11/202/1

The Director
Geology and Mining Department %%-i

Jammu. i
Subject

Subject :- Details of Royalty paid by M/s Shanker Stone crusher and M'/S Dlamdnd
stone Crusher during the period 2010-11 to 2013-14.
Sir

Kindly refer to your office endrst No.442/MCC/DGM/E-Auction/19/8771 dt
03.11.2021. In this context, it is submitted that the Department of Geology and Mining
has awarded Royalty Collection Contract during the period 2010-11 to 2013-14 under the
then provisions of J&KMMCR 1962. The Block wise details is as under:

Name of the Contractor B. Tender Remarks
No | Revenue
(in lacs)

Year 2010-11

Rajouri

Sh. Surrinder Kumar S/o Tilak

I

Tender for 12

Raj R/o Siot, Rajouri 9.11 | months

Shri Bittu Kumar S/o Sh.Mela II Tender for 12
RamR/o Nowshera Tehsil months
Nowshera Distt.Rajouri 14.50

Shri Bittu Kumar S/o Sh.Mela ITI Tender for 12

RamR/o Nowshera Tehsil
Nowshera Distt.Rajouri

7.20

months

Year 2011-12

Rajouri

Sh. Surrinder Kumar S/o Tilak I 7 18.40 | Tender for 12
Raj R/o Siot, Rajouri months

Shri Bittu Kumar S/o Sh.Mela II 7 20.16 | Tender for 12
RamR/o Nowshera Tehsil months
Nowshera Distt.Rajouri

Shri Bittu Kumar S/o Sh.Mela II1 7 10.29 | Tender for 12

RamR/o Nowshera Tehsil
Nowshera Distt.Rajouri

months

Year 2012-13

Rajouri

Sh. Surrinder Kumar S/o Tilak I Z 22.00 | Tender for 12
Raj R/o Siot, Rajouri months

Shri Bittu Kumar S/o Sh.Mela II ¥ 20.00 | Tender for 12




.
.
o
‘ l* »

Ram R/o Ward No.4 months
Nowshera,Rajouri
Shri Bittu Kumar S/o Sh.Mela III 211.99 | Tender for 12
Ram R/o Ward No.4 months
Nowshera,Rajouri

Year 2013-14
Rajouri

Sh. Surrinder Kumar S/o Tilak

I g 22.19

Tender for 11

Deptl. Control

Raj R/o Siot, Rajouri months 01 months
Sh. Bittu Kumar S/o Mela Ram II Z 20.17 | Tender for 11 Deptl. Control
R/o Nowshera ,Rajouri months 01 months
Sh. Bittu Kumar S/o Mela Ram III Z12.09 | Tender for 11 Deptl. Control
R/o Nowshera ,Rajouri months 01 months

Year 2014-15

Rajouri

Sh. Surrinder Kumar S/o Tilak I Z4.64 | Tender for 02
Raj R/o Siot, Rajouri months

Sh. Bittu Kumar S/o Mela Ram II ¥ 25.30 | Tender for 12
R/o Nowshera ,Rajouri months

Sh. Bittu Kumar S/o Mela Ram III 7 15.17 | Tender for 12
R/o Nowshera ,Rajouri months

Further it is submitted that as per the record of this office the diamond stone
crusher and Shanker Stone crusher falls in Block No.I , which was awarded in favor of Sh.
Surrinder Kumar S/o Tilak Raj R/o Siot, Rajouri .

Yourd faithfully

Joint ector

nd Mining Deptt

Geology a
ammu.

t
b




District Mineral Officer Rajouri
UNION TERRITORY OF JAMMU & KASHMIR
OFFICE OF THE DISTRICT MINERAL OFFICER, Rajouri
(Geology and Mining Department)

Regional Director,
Pollution Control Committee
Region Jammu

No.: DMO/R/S.Cr.2021-22/ 554 Date: 28.10.2021

Subject: Royalty/fine paid by M/s. Diamond Stone Crusher at District Mineral
Rajouri w.e.f. 2010.

Sir

As desired, kindly find enclosed the Royalty/fine paid by M/s. Diamond
Stone Crusher, Saranoo, District Mineral Rajouri w.e.f. 2010 to till date as per
record avdilable in the office for your information please.

Yours faithfully
ah
W ——Tg\y o\ 1]

District Mineral Officer
Geology and Mining Department
Rajouri.
Copy to:
\/6irector Geology and Mining Department, J&K UT for Information please.



Royalty/Fine Received from M/s Diamond Stone Crusher, Saranoo w.e.f. 2010
to till date at District mineral office Rajouri as per record.

2010-11, 2011-12 & 2012-13

S.No. | Month & Year Remarks
As per record District Mineral Office
Rajouri has not received Royalty
directly from the stone crushers as
April 2010 to March 2011 well as contractors. The Royalty was
~ directly deposited to the Directorate
Office by the Royalty Contractors.
The revenue record of the period
available at  Directorate Office
Jammu.
2013-14
S.No. | Month G.R. No. | Date | Amount | Remarks
1. | April 2013 As per record District Mineral Office
2. | May 2013 Rajouri has not received Royalty
3. | June 2013 April 2013 to Oct 2013 directly from the stone crushers as
4. | July 2013 well as contractors. The Royalty was
5. | Aug 2013 directly deposited to the Directorate
6. | Sept 2013 Office by the Royalty Contractors.
7. 1 Oct 2013 The revenue record of the period
available at  Directorate Office
Jammu.
8. | Nov. 2013 1679274 | 24.11.2013 | 12960 | Royalty received at District Mineral
9. | Nov 2013 1679278 | 29.11.2013 | 11200 | Office Rajouri
10.| Dec 2013 As per record District Mineral Office
11.{ Jan 2014 Rajouri has not received Royalty
12.1 Feb 2014 Dec 2014 to March 2014 directly from the stone crushers as
13.| March 2014 well as contractors. The Royalty was
directly deposited to the Directorate
Office by the Royalty Contractors.
The revenue record of the period
available at  Directorate Office
Jammu.




2014-15

S.No. | Month G.R. No. | Date | Amount | Remarks
1. | April 2014 As per record District Mineral
2. | May 2014 Office Rajouri has not received
April 2014 to May 2014 Royalty directly from the stone
crushers as well as contractors. The
Royalty was directly deposited to
the Directorate Office by the
Royalty Contractors. The revenue
record of the period available at
Directorate Office Jammu.
3. | June 2014 | 4220525 | 30.06.2014 | 25250
4. | July 2014 4220542 | 31.07.2014 | 24480
5. | Aug 2014 4220551 | 30.08.2014 | 24560
6. | Sept 2014 4220567 | 30.09.2014 | 23200 Royalty received at District Mineral
7. | Oct 2014 | 4220579 | 18.10.2014 | 24400 | Office Rajouri.
8. | Nov 2014 4220590 | 28.11.2014 | 24560
9. | Dec 2014 4736911 | 30.12.2014 | 24480
10.| Jan 2015 4736935 | 31.01.2015 | 24640
11.| Feb 2015 4736958 | 27.02.2015 | 24800
12.| Mar 2015 4736989 | 31.03.2015 | 24960
2015-16
S.No. | Month G.R. No. | Date Amount | Remarks
1 April 2015 | 4725411 | 30.04.2015 | 25008
2 May 2015 | 4725426 | 30.05.2015 | 25008 Royalty received at District Mineral
3 June 2015 | 4725451 | 29.06.2015 | 25008 Office Rajouri.
4 July 2015 | 4725483 | 31.07.2015 | 25008
5 Aug 2015 | 4225007 |28.08.2015 | 25008
6 Sept 2015 | 4225041 | 30.09.2015 | 25008
7 Oct 2015 4225056 | 28.10.2015 | 25008
8 Nov 2015 | 4225086 | 30.11.2018 | 25008
9 Dec 2015 | 4492221 | 30.12.2015 | 25008
10 Jan 2016 4492274 | 04.02.2010 | 25008
11 Feb 2016 4492297 |29.02.2016 | 35000
12 Mar 2016 | 4246923 | 30.03.2016 | 35000




2016-17

S.No. | Month G.R. No. Date Amount Remarks
1 April 4246979 30.04.2016 35000
2016 Royalty received at District
2 May 2016 | 7977112 30.05.2016 35000 Mineral Office Rajouri
3 June 2016 | 7977149 30.06.2016 35000
4 July 2016 | 7977179 29.07.2016 | 35000
5 Aug 2016 | 4246524 30.08.2016 35000
6 Sept 2016 | 4246555 29.09.2016 | 35000
7 Oct 2016 | 4246587 31.10.2016 35000
8 Nov 2016 | Chq No. | 29.11.2016 35000
030241
9 Dec 2016 | -- - 35000
10 Jan 2017 | 7980850 01.02.2017 35000
11 Feb 2017 | 7980881 28.02.2017 34000
12 Mar 2017 | 7979310 30.03.2017 35000
2017-18
S.No. | Month G.R. No. Date Amount Remarks
1 April 7979347 29.04.2017 35000 Royalty received at District
2017 mineral office Rajouri
2 May 2017 | 7979384 31.05.2017 40000
3 June 2017 | 7980419 30.06.2017 40000
4 July 2017 No Record available at
5 Aug 2017 District  Mineral Office
Rajouri
6 Sept. 8506028 11.09.20217 | 40000
2017 Royalty received at District
7 Oct. 2017 | 8506415 25.10.2017 40000 mineral office Rajouri
8 Nov 2017 | 8506466 28.11.2017 40000
9 Dec 2017 No Record available at
10 Jan 2018 District Mineral Office
Rajouri
11 Feb. 7979960 02.02.2018 15000 Royalty received at District
2018 mineral office Rajouri
12 Mar. 2018 As per record, an amount

of 760500.00 has been
received from Sh. Rakesh
Choudhary Royalty
Contractor as Royalty.




2018-2019

S.No. | Month G.R.No. | Date | Amount Remarks
April 2018 The Minor Mineral Blocks
May 2018 in District Rajouri were
June 2018 auctioned to Sh Rakesh
July 201 April 2018 to March 2019 Choudhary Sh. Koula Ram
Aug 2018 including  the blocks
Sept. 2018 situated in Saranoo area.
Oct. 2018 The Royalty contractors
Nov 2018 paid Royalty to Department
Dec 2018 and as per bank detail
Jan 20219 produced by the owner of
Feb. 2019 M/s Diamond Stone
Mar. 2019 Crusher, the amount has
been transfer to Sh. Rakesh
Choudhary w.e.f. Sept.
2018 to Nov. 2019 (copy
enclosed).
2019-20
S.No. | Month G.R. No. | Date | Amount Remarks
1. | April As per record the Royalty
2019 has been received by the
2. | May 2019 Department  from  the
3. | June 2019 | April 2019 to November 2019 Royalty  Contractor  Sh
4. | July 2019 Rakesh Choudhary. The
5. Aug 2019 owner of the stone crusher
6. | Sept. submitted the bank detail
2019 and as per detail the amount
7. 1 0Oct. 2019 has been transferred to the
8. | Nov 2019 Rakesh Choudhary during
the period (copy enclosed)
9. | Dec2019 The Mining activities were
10. | Jan 2020 | During the period an amount of Rs. | stopped in the District by
11. | Feb.2020 | 1302540.00 has been realized from the | J’KSPCB for want of
12. | Mar. 2020 | violatotOrs by seizures and imposing | Environmental Clearance of
penalties. the Minor Mineral blocks




2020-21

S.No. | Month G.R. No. | Date [ Amount Remarks
April 2020 | During the period an amount of Rs. | The Mining activities were
to  March | 4791625.00 has been realized by imposing | remained suspended in the
2021 penalties on 266 No of violators. District for want of
Environmental Clearance of
the Minor Mineral blocks.
Whereas in  adjoining
districts of Rajouri viz/
Reasi and Jammu some
blocks start operation w.e.f.
Jan 2021.
2021-22
S.No. | Month G.R. No. | Date | Amount Remarks ,
April 20 | Penalty to the tune of Rs. 550000.00 has | Mining activities were
21 to | been imposed and realized from M/s | remained suspended in the
October Diamond Stone crusher for illegal | District for want of
2021 extraction of 2000 MT (Approx.) of RBM | Environmental Clearance of

vide G.R. No. 3819239 dated. 20.07.2021
Whereas two excavators belongs to the said
stone crusher were also seized and penalty
to the tune of Rs. 88750.00 and 102500.00
has been imposed and realized vide Gr.
Nos. 3619228 dated 22.06.2021 & 3620906
dated 28.08.2021. During the current year
till date Rs. 5444072.00 has been realized
from 104 violator involved in illegal
extraction, transportation and storage of
minor minerals by seizures and imposing
penalties. The owner of the stone crusher
also submitted detail of challans, issued
from the Blocks of Jammu District (Block
No. 5/2, 5/3 and 5/4), in favour of M/s
Diamond Stone Crusher (copies enclosed)
and the office record of same is available at
District Mineral Office Jammu.

the Minor Mineral blocks.

Whereas in  adjoining
districts of Districts viz/
Reasi and Jammu some
blocks were operational.
However in  September
2021 some blocks of
District ~ Rajouri also
allowed for operation after
Environmental Clearance.




OFFICE OF THE DISTRICT MINERAL OFFICER, Rajouri
(Geology and Mining Department)

The Regional Director,

Pollution Control Committee
Region Jammu.

No.: DMO/R/S.Cr.2021-22/ 581-82 Date: 05.1
ate: 05.11.2021

Subject: - .
o é(::c; ndS:?Tl'siloMn of factual action taken report by the Joint Committee of CPC
strict Magistrate, Rajouri to ascertaj ’
™ A Dist - in the extent of non-compliance
ged violation of environmental norms by M/s Diamond Stone Crus':\er v::S

Saranoo, Tebhsil, District Raiouri
. ’ ’ ajouri and Shank .
District Rajouri, J&K. r Stone Crusher, VPO Saranoo, Tehsil

Reference: J&K PCC/RDJ/NGT/SA-0/4246-50 dated 02.11.2021.
Sir,

Kindly refer to the above cited subject and reference, the desired information is

as under which is in continuation to this office letter Nos. DMO/R/S.Cr.2021-22/ 554 &
555 dated 28.10.2011.

S. No | Information Sought Details

1 Details of illegal mining or any other | a) As reported by field staff dated
form of unauthorized mining activity | 02.07.2021 that approximately 2000
done by M/s Diamond Stone Crusher | MT of RBM was illegally extracted by
Village Saranoo, Rajouri and Shanker | M/s Diamond Stone Crusher in the
Stone Crusher Village Saranoo Rajouri | month of July 2021(copy of reports
on the bank of River Tawi, which was | attached)

reported /recorded by Mining | b) Also the excavators of Diamond
Department. stone crusher intercepted during the
different surprise inspections while
doing illegal mining during the month
of June and Aug. 2021.

c) One dumper of M/s. Shanker Stone
crusher also intercepted during
surprise inspection in the month of
June 2021.




Also the amount of fine/penalty
imposed by your department against
the above stated stone crushers from
the date establishment of sajd units i.e.
2010 and 2009 respectively till date.

Penalty to the tune of Rs. 550000.00
has been imposed and realized from
M/s Diamond Stone crusher for illegal
extraction of 2000 MT (Approx.) of
RBM vide G.R. No. 3619239 dated.
20.07.2021 (copy enclosed)

Whereas two excavators of Diamond
stone crusher were also seized and
penalty to the tune of Rs. 88750.00
and 102500.00 was imposed and
realized vide Gr. Nos. 3619228 dated
22.06.2021 & G.R. No.3620906 dated
28.08.2021 (copies enclosed).

The dumper of M/s Shanker Stone
Crusher seized and penalty to the tune
of Rs. 17500.00 imposed and realized
vide. G.R. No. 3619227 dated
22.06.2021 (copy enclosed).

In addition to above it to inform that during the current year Rs. 46,85,322.00 has
been realized as penalty from 100 No. of violator till 28.10.2021 involved in illegal
extraction, transportation and storage of minor minerals by seizures and imposing

penalties in District Rajouri.
Yours faithfully

/’\,

) g
{%P;%m Wl
District Mineral Officer
Geology and Mining Department
Rajouri.

Copy to: .
" Director Geology and Mining Department, J&K UT for Information please.
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OFFICE OF THE DISTRICT MINERAL OFFICER, RAJOURI, GEOLOGY & MINING
DEPARTMENT, J&K GOVT.

Mohd. Imtiaz
Drilling Assistant
District Mineral Office
Rajouri,

No: DMO/R/S.Cr/2021-22/476-78 Dated: 30.06.2021

Subject: lllegal Mining Activities in Saranoo Area.
Dear Sir,

On perusal of the report submitted by the team constituted vide Joint
Director Geology and Mining Office Order No. 19/1DJ/Report/18-19/390 dated
08.06.2021 who visited Saranoo area on 10.06.2021, wherein it has been
reported that fresh Mining (lllegal Excavation of Minor Minerals) in parts of
Nowshera Tawi River about 400 meters away from the Diamond Stone Crusher

has been noticed. As per report the extraction has been carried out during
05.06.2021 to 07.06.2021.

In this context you are directed to furnish the ground verification/factual
report by tomorrow positively for further necessary action under rules.

w
—5s]0€ /]
District Mineral Officer
Geology & Mining Deptt;
Rajouri

Copy to the:

. Joint Director, Geology and Mining Department Jammu for information.
2. Mohd Igbal, Mineral Guard for similar action.




The District Mineral Officer
Geology and Mining Department
Rajouri.

Dated: 0 3—\ 0'3&7*"%

Subject: lilegal Mining Activities in Saranoo Area.

Sir,

In reference to your letter No.DMO/R/Misc/2020-21/175-78 dated
30.06.2021, it is submitted that as per complaints of the locals that machineries of
Diamond stone crushers are involves in illegal extraction of RBM from Saranoo
area, the undersigned alongwith supervisory staff immediately visited the area
and found that the machineries (JCBs/Tippers) of Diamond Stone crushers were
found extracting the minor illegally. Since the spot was away from the road and
unfortunately while crossing the river channel to reach the spot and sudden rain,
the vehicles/machineries ran away from the spot. Further, for checking the
menace of illegal mining the undersigned has already taken action U/s-21 (4&5) of
MMDR Act 1957. The assessment of the fresh Mining (lllegal Excavation of Minor
Minerals) as reported by the team constituted vide Order No.19/1D}/18-19/390-
- 95 dated 08.06.2021 has been made and as per size of the fresh pits/trenches
about 2000 MT of RBM (Approx) has been extracted illegally.

Yours faithfully

/\w\:

Mohd. Imtiaz
Drilling Assistant
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\%m@ J&K State Pollutjon Ccm&r ,

R .+ JAMMU/SRINAGARm -

Sr..No. giﬁk_'/‘_/ /'/JV‘QC 07/ TIFF ({5'6 W r;gatei&' __H;~;2.<3<

Consent OrdeY

Consent No. 6)43 C‘F ?‘003 : - Date?_—&’_‘:_}f_—_—-;_lﬁ{
Consent to‘Establish'(Fresh)

I) under sectlon 25/26 of the Water (Preventlon & Control of Pollution) Act
1974, as-amended -

II) under Section 21 of the”klr (Prev ntlon &.ﬂ,GQntrol of Pollutlon)Act 1981 as
amended N

5~‘

] jran Kumar R/o Ward No. 6 Jawahar
' Nagar Rajpouri

Name of the unit holder !?(lth addre
)
: HEE

\

~ CONSENT is granted fo-l\}~ _“' Y

|
r €
AY ”

Located in the area declared under the provnsxons of the Water Act: / Air Act; subject to the

'prov1smns -of the-Act s and the Orders that may be made further and subJect to the followmg
_ terms and conditions:- ' ' '

1. (a) The consent to Establlsh (Fresh) is granted for a perlod up. to One Year from. the

__d .
date of issue :
: " (b) Category of the unit as per UCM Guldelmes Red o - .
/W The Consent is vahd for the manufacture of the followmg products / by- products thh
' . capital investment (p]ant and machmery) of Rs 31.60 Lacs. '
S.No. [ Products / By-product - Maximum Daily and ‘ Annual Quantlty
(in Tonnes/ KL Numbers)
vidi 1w Crushing of Stones - 11606500 Cft/Annum
E 3. i ku_r_rg system L
B i &faé%l{s“h\l not exceed KLD e
r&m nbegfaeto;y sha&\not ‘exceed’ KLD
; >~‘f Ll

* Jammu Address: Parivesh Bhav GIa i Transport Na Warwal) Jé(mvh (Ph2476925 26, 27)s
SrmagarAddress Shezkh-ul AIa ampus, Raj Bagh, Behind-G ¢ Silk-Factory, Srinagar (Kashmzr)

(Ph 2311165, 2311842)



j s
rate and maintain

to the followin‘g”,s)\it‘ .

pH 3‘:»1,;”,\

o . P
Suspended Solids _ .-
B.0.D., 3 days, 27°C ~ Not

(v) Sewage Disposal Outlet Conditions :
Type of waste

(v1) Other Condmons :

"The unit shall comply with any other
in due course by thie Board from time to ti
‘ REEr - (Prevention: and ‘Control) Act,- 1974
| o 4. Condltions under Air Act :

»-S-;No.l'.- Chxmney 1 Stack. '_V‘oluirm— - Height‘_‘vljn“’"
, attached to . Nm%hr, - nede

NA

9

s of air pollutiow

Not fo exceed 600 mg/Nm’ 'I‘he SPM measured between 3mtrs:
Not to exceed 80 me/Nm? o and 10 meters from any process



)

(111) The appiicant shail observe_the following fuel consump‘tirdjn.

S1.No. " Type of fuel Maximum Quantity
d ' and consumption day and month
’ 1 ‘ NA
1 ' f~
' (IV) - The Industry shall take adequate measures for control ofnm
- sources within the premises so as to maintain ambient air quality ‘in
respect of noise to less than 75 db(A) during day time and 70 db(A)
time. Daytime is reckoned in between 6am

to 10pm and night time.
6am. ‘

(V) Other conditions :

—

(a) The Industry~shall ensure that no Air pollution problem or publie
‘ is created in the area due to discharge of emissions from the ‘Industi‘

(b) The Industry shall not discharge an

Board from time to time.

(c) Fugitive emission shall have to be effectively controlled by conétﬁht“"vi‘fgﬁi_l_ *
© . timely repair and with good house keeping practices. l : i

- - . '(d) The Industry shall comply with any other condition laid down or dirte:ft:i‘di\;k.]t’

g ~ issued in due course by the J & K State Pollution Control Board under the

provisions of Air (Prevention and Control of Pollution) Act, 1981,

5. Self monitoring schedule :

‘Applicant shall get the samples of'treateq effluents /-emissions / hazardous wastes /
leachates analysed atleast once in a.Three months fr
- by the SPCB'/ PCC / CPCB / MOEF, New Delhi and con
“Test report shall be sent to the State Pollution Control Bo
be different for various sources as may besspecified by the

form to the limits stipulated.
ard (Analysis frequency could
Board / Committee).

-

£ 6. ~The applicant shall comply with the additional conditions as stipulated below ¢~
" The Consent is valid for the Establishment of unit onl
. manufacture products, at the rate of
- after seeking consent to operate. An
. -materials, use etc.
. above,

y. The unit holder can only .
production as.mentioned in consent letter only

y change in production capacity, process, raw
shall have to be intimated to the Board. For any enhancement of the
fresh consent has to be obtained from J & K State Pollution Control Board.

ii) Pollution Control Devices (ETP/ECD) as contemplated to achieve the quality of .
effluent emission within the tolerance limits prescribed, shall have to be operational

during the course of production.”The effluent / emission-shall not contain constituents

“excess of the tolerance limits as laid down by J & K State Pollution Control Board.

e e s e S 4 o e

iii) ‘Unit *shall be “liable to pay compensation in case. any damage is caused to .the |
éh\iifpnm‘efnt.,‘ ‘ ' ' : . ;
,‘,,,_sﬁt‘z;'l‘l"‘.a'bi‘de, by.the "d‘i“r,ec'tiq_g"is- of the Bo

hall abide, by. ard which will be issued from time to
. infringement/violation or transgres

sion of the statutory enactments of

pxg»...sh'all-%-é -'u‘ﬁddrfjsur\;eil'lqnée monitoridg of J & K State Pollution Control Board,

urther construction/expansion/renovation/ in the unit premises sha

Rnyiturthe “ !l be subject '
~to the clearance from the J & K State Pollution Control Board, - o

y o .&\ »

om the laboratory recognized =
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€ Industry shal) raise green belt of suitable plan“t species within the erscs of.m

iX) Good House keeping Practices shall be adop

X) 1t shall be ¢}
from th'f',

ted by the"Industry.

€ responsibility of the entre

Preneur to ensure thy
Surrounding areas dye to P¥uti

t therc are no complai
0n caused by the unijt, :

Xi) The eéntrepreneur should apply 45 days ip advance for renewal of Consent b.efore-.exp
the date of this Consent order. '

Xii) Unit holder shall apply for the consent to o

Xiii) The unijt holder
well before seek

Perate DG set separately,
2 N
Will obtain Permission/NOC from all the concern

ed department
ing consent to operate.

Xv) The Unijt holder shaj] construct 35

feet Agronet or Pblyshéet wall'or of GI Shee
on four sides of the unit as safeguard for controlling dust pollutjo
Ooperation. » . o

n at the time o

xvij The unit holder shajj furnis
efﬁcigncies of PCD insta]

reelf-Manitoring Re
g,t&h“eﬁﬁ‘ﬁ‘é‘ fof,p?ieration.

port quarteily"ifo know ¢}
: LN ' ‘
: g e BN

Xvii) The consent is jssyed with ,

kN

-k
NO OBJECTIU!! 5;EﬁTiFicf-§YE~ c

- J&K SPCB, -
W\t ESTABLISA / @2saase o
. N ™ "
[N K [oRak}
S
iran Kumar et

s /S"Shaﬁk[e\ri;,:S'toné 'Crusher'f- '
“Village Sarnoo Rajouri

A AN .

Copytothe:

+ District Officer PCB Rajburi.: “mté) submit Tri-monthly mon
‘45' : .
- . "\‘v. E

report the unit regularly .
4. Office file. .

FER

‘itorihg

) ' b bsm Copy Atteste
- \\NOTARY
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Consent Orden

J&K State Pollution c-ontm

| Con'se n’r No._ (71 gi% }’Ld‘-{
~7

Consent to Oper:

(BN ux}de 52 26
w7, as'a mended

I under Seection 21 of the Air (P?evemxon & Control of Pollution)Act, 1981, as
amended

Name of the unit holder with ,address Sh. Kiran Kumar R/o Ward No. 6 Jawahar Nagar
Rajouri.

%

“Locarsd in‘the area declared under the provisions of the Water Act /' Air Act, subject to the
provisions of the Act s and the Orders that may be made further and subject.to.the.follo ing

terms and conditions:- Sl

1. (a) The Consent to Operate (Fresh) is granted for a period ip to March 2010,
(b) Category of the unit as per UCM Guidelines: Red ‘

2. -The Consent is valid for the manufacture of the followmg prq_d_gcts / by- ploducts with
capital investment (plant and machinery) of Rs 31.60 Laecs.
3. The unit-is registered with DIC Rajouri vide registration No: 01/12/00016/Pr0v {SS1

dated : 7-5-2009.

[ SNo- 1P

4. Condltions umf}rg;\'ater Act-Syater is reqd. fa sprlnklmg system
(i The daily quantity of fade
(i) The danly quantnty of scwage cffluent from. the factory shall not.exceed 0.25 KLD

uent from the factory shall not exceed KLD

(iii} The dally quanmy of water consumptnon shall not exceed 07 KLD

Jammu Address: Parivesh ‘Bhavan, Gladm Transport Nagar, (Narwal), Jammu (Ph 2476925, 26, 27)
Srinagar Address : Sheikh-ul-Alam Campus, Raj Bagh, Behind Gowt. Silk Facgry, Srinagar (Kashmir)
. (Ph. 23III65 2311842

8
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Maximum Quantity
- day and month




of noise from its own .
sources within the premises so as to malatain ambient air quality standards in @ -
respect of noise to less than 75 db(A) during day timegnd 70.db(A) during night .

" time. Daytime is reckoned in between 6am to 10pm and night time is 10pm to

6am. o . -

The Industry shall ‘také adequate”measures for control

(V)  Other conditions :

(a) The Industry shal"l, e‘hsu;e.,_th:‘:,t,-ﬁp Air po,lluiion problem or public nuisance
is created in the area due to discharge of emissions from the Industry.

(b)

_’(c)“-;ﬁf'pugi‘t'sve-_,e‘fﬁ-i-'ss"i‘b"r'p“sh'ﬁn have to be effectively controlled by constant vigil
~ timely repair and with good house keeping practices. : ;

(d) The Industry shall comply with any other condition laid down or directions
issued in due course by the J'& K State Pollution Control Board under the
provisions of Air (Prevention and Control of Pollution) Act, 1981,

6.  Self monitoring sch}eduleﬂ P

Applicant shall get the samples of treated effluents / emissions / hazardous wastes /
leachates analysed atleast once in a Three moaths from the laboratory recognized
by the SPCB* PCC / CPCB / MOEF, New Delhi and conform to the limits stipulated,
Test report shall be sent to the State Pollution Control-Board (Analysis frequency could.
be different _fo;‘yariqu‘s.v,spur.c‘es._as ma_yv_,p‘e.‘speci.ficqa by the Bo: minittee).

The.applicant shall comiply with the additional conditions as stipulated below :-

i The Consent is valid for the operation of unit only. The unit. holder can only
manufacture products, at the rate of production as mentioned in consent letter only after
seeking consent to-operate.-Any change in production capacity process, raw matérials;
‘use_etc. shall have.to be“intimated to the: Board: For any enhancement of the above,
fresh consent has to be obtained from J & K State Pollution Control Board,

- ii. Pollution Control Devices (ETP/ECD) as contemplated to achieve the quality  of

effluent emission within the tolerance limits prescribed, shall have to ‘be operational
during the course of production. The effluént / emission shall not contain constituents
in excess of the tolerance limits as laid down by J & K State Pollution Control Board,

iii. Unit shall

h‘a‘b?e%' . compensation in case any damage is caused to
am}\. p y g the

L3

environmen
L y 3 i ‘
cao o The unit i1l abgd bg. he dir%:tions of the Board which will be issued from time
time. AnVEinfri L _tiolatﬁn or transgression of the statutory enactme
pollution controf ¥cts -\.-g € undftf shall be sufficient cause to prosecute the viefatoe N -
conformity Bvith.refevaifh Sectigf bF Air / Water Acts and Environment Protee i°"\$‘""n '

The unit shall be"unﬂer surveillan

C et
- monitg?[&’gjofﬁ‘}%z K State Polution Control Board.
- : : S : i ‘i"‘”“' 2 Dt
Any further ¢0nstructionlexpans‘¢tMn .
‘the clearance from the J & K State Pollu
s ' ey W&
~ The Industry shall raise green belt?;suitable plant species within the premises of unit.

PO pre¢mises shall be subject to

The Industry shall provide Iadequa'te arrangemént for fighting the accidental
leakages/discharge of any air pollutant/gas/tiquid from the vessel, mechanical etc.

‘on.
ollutio
. tal P
" envﬂ'onmen : : "
. beamard in\cw_d"ngi s

§o



2 @) L
- Good House keepmg practices shall be adopted by the lndustry

of the’ entrepreneur 1o ensure that there are no complaln

It s’h‘a'l'l; be the respo‘nsnbmt_
poTlution caused byz the umt

from the surfounding are:

The e’ﬁtr\eprer{‘eu‘ :
the date of this C

The unit holder. shall apply for the consent to operate DG set separately

-
‘the above mentloned rules or anx.public ‘grievan‘ce_the unit
shall be closed or ~shift'to h'e other t‘easible site at own eost & apsibili

Member Secret

L A

Sh. Kiran Kumar® |
M/s:Shanker Stone Crusher e
Vxllage Sar?wo Rajoun. o

_,‘,,_;._Copy.,te_ the :

,.C.ammerce Jammu for mformgtion and necessary acthp |
( ,glomtor the unit regular[y g‘nd
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J&K Pollution Control Committee
Jammu/Kashmir (www.jkspcb.nic.in)

Consent Order

Consent No.:- PCC/digital/21062004812 of 2021 Date:- 03/06/2021

Consent To Operate (Renew ) under Section 25/26 of the Water(Prevention & Control
Pollution)Act, 1974 and under section 21 of the Air (Prevention & Contrel of Pollution) Act, 1981,
as amended is granted in favour of

Sh. Kiran Kumar

M/s Shanker Stone Crusher

Saranoo

I%ajouri, Nowshera( registered with DIC vide registration

o
0101212000055 dt. 24.04.2010 date: 05/03/2019 )

for a period upto May 2022 for ORANGE category of unit as per revised classification of industrial
sector subject to the compliance of following terms and conditions in a time bound manner:-

1.  The consent granted by the Committee is restricted to Prevention and Control of Pollution only and shall not
be treated as substitute of permission required under other laws of the land.

2.  The consent is granted valid for operate of stonecrusher having consented quantity as under with capital
investment (as per Schedule II) Rs.32.0 lakhs . Further any change / enhancement in production capacity
,process ,raw materials shall have to be intimated to the Committee and unit holder has to apply fresh for the

same
SNo. | Products/BY-Products Maximum Quantity Unit
Name
1 BAJRI 12 : Lacs cubic feets / Annum.
2 STONE DUST 4.50 Lacs cubic feets / Annum.

3.  The emissions or discharge of environmental pollutants from the Renew shall not exceed the relevant
parameters and the standards for the said industry ,operation or process specified under respective schedules of
the Environment (Protection) Rules ,1986 as amended from time to time

4. g‘gh 1;nit holder shall comply with the National Ambient Air Quality Standards as per EP Act 1986 (refer rule

5. The unit holder shall comply with the Noise Pollution (Regulation and Control) Rules 2000 as amended to
maintain noise level standards less than 75 db(A) during day time and 70 db(A) during night time, Daytime is
reckoned in between 6am to 10pm and night time is 10pm to 6am.

6.  The unit holder shall comply with the water (Prevention and control of pollutio;
following parameters

a. Daily quantity of water consumption the unit shall not exceed from 1

2

= \
% 7% gply }hlmal/Etpmlon of Consent on the Site www jkocmms.nic.in directly
0/0 4‘ g«% P Pagel

o




7.

10,
1L

12,

13.

14,
15.

Parameters Conc. in mg/l except for pH
pH 6-9

Total Suspended Solids 100

BOD(3 days at 27 degree celsius) 30

The unit holder shall install comprehensive air pollution control system so as to achieve the quality of
emissions within the limits prescribed under Environment Protection Act 1986 (EP Act)

A. Implementation of following Pollution Control Measures :

Dust containment cum suppression system for the equipment.

Construction of wind breaking wall

Construction of metalled roads within the premises,

Regular cleaning and wetting of the ground within the premises.

Growing of a green belt (Broad leave trees in three rows) along the periphery.
Quantitative standards for the SPM

The suspended particulate matter contribution value at a distance of 40 meters from
a controlled isolated as well as from a unit located in a cluster should be less than
600 mgs/Nm3. The measurements are to be conducted at least twice a month for all
the 12 months in a vear,

P Wie oo o e

C. Additional Parameters

a. All the dust emitting points like jaw / roller crushers, screeners / classifiers shall be
properly enclosed / covered.

b. Conveyor belts shall be interlocked with the crushing operation.
The water spray system shall be interlocked with the crushing operation.

d Annual health survey of the workers permanently employed by the unit holder shall
be conducted.

e. Regulac.lr water spray shall be carried out at all dust emitting points, boundaries and
on road,

The unit shall not discharge any fugitive emissions from the unit beyond the permissible limits.

The unit holder shall abide by the directions of the Committee which will be issued from time to time. Any
infringement/violation or transgression of the statutory enactments of pollution control acts by the unit shall be
sufficient cause to prosecute the violator in conformity with relevant section of Air, Water Acts and
Enviroment Protection Act in force.

The Renew shall be under surveillance monitoring of J & K Pollution Control Committee.

The unit holder shall have to get the samples of emissions/effluents analysed from the laboratory of J&K PCC
or laboratories approved by J&K PCC after every 12 months to the check the efficacy of Pollution Control
Devices (PCDs).installed in the unit

Once 75% of the consented quantity has been achieved in performance of the unit, the unit holder may applu
for enhanced quantity on the basis of raw material procured and inspection report of the concerned district
officer PCC with regard to the stream/mine of the procurement area.

No raw materials shall be extracted or purchased / used brought from river one km upstream and one km from
downstream of rail/road bridge, irrigation structures and any othe government infrastruc e
The unit holder shall carry the stone aggregates /sand in covered trucks/Tippers Qf“"“ LU)';O

L 4
Specific Conditions:- LA

%
]
~
S
2

7 COMSENT 10
2, ESTAELISH OPERATE 4
+ FRESH RENEWAL *°:/

(%
&) oR
U/SRINAGT

The industry can apply for Renewal/Expansion of Consent on the Site www.jkocmms.nic.in directly
Page2
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1. The unit holder has to develop three rows of thick green belt along the periphery of the unit, This green belt mustl
include a row of adequate number of ever green broad leaved tree species having good canopy.

2. The unit holder has to construct at least 15 feet high permanent wind breaking wall all along the periphery of the
unit.

3. The unit holder has to install permanent and mechanical water sprinkling system interlocked with the crushing]
point and other allied machinery of the stone crushers, and in no case the stone crushers operate without functioning
of water sprinkling system.

4. The stone crushing unit must be operated only during day hours i.e. from 8.00 am to 6.00 pm.

5. The stone crushing units especially those which are not satisfying siting criteria w.r.t Residential Area, Educational
Institution, Hospital, Nursing Home and are within Non-attainment Cities (NAC) Jurisdiction of Jammu and Srinagar
should also plan shifting to the suitable site/s purely in the interest of their functioning as soon as possible.

6. This consent is issued with condition that the site papers from the revenue department with geo references as per
Rule 10 of SO 60 dt: 23-2-2021 to be submitted by the unit holder with in a period of six months without fail.
7. This consent is issued subject to further augmentation of pollution control devices to be done to reduce impact of

emissions .

16. In case of violation of above mentioned conditions or any public complaint the consent shall be withdrawn and
unit holder shall shift the unit to another suitable site at his own risk and responsibility

17.  The above conditions shall be enforced inter-alia under the provision of the Water (Prevention and Control of
Pollution) Act 1974, Air (Prevention and Control of Pollution) Act 1981 and Environment (Protection) Act
1986

18.  In case of violation of above mentioned conditions or any public complaint the consent shall be withdrawn

* This consent is issued purely from environmental angle and the Committee shall not be responsible for any claim,
counter claim, ownership, partnership etc of the unit.

201

Ashok Kr Gupta
Asstt Env Engineer

Copy to the : //
1. Regional Director PCC Jammu for in %{i})n. * 7

2. Director Geology Mining Jammu for i @&!#&%Mmpliance under EIA Notification & EP Act,
3. General Manager DIC Rajouri for information. "

4. D.O PCC Rajouri for informationn & ensure compliance of the conditions of the consent.

5. P.A to Chairman J&K. PCC forthe information of Chairman

6. M/s Shanker Stone Crusher , Saranoo

7. Office file

The unit holder shall comply to environment standards as notified under the environment protection Act 1986, read with the Water (Prevention & Control of

Pollution) Act 1974 & Air (Prevention & Control of Pollution) Act, 1981 which can also be downloaded from the website www.jkspch.nic.in or at

www.cpcb.nic.in

The industry can apply for Renewal/Expansion of Consent on the Site www.fkocmms.nic.in directly
Page3




Government of Jammu & Kashmir
OFFICE OF THE ADDITIONAL DISTRICT MAGISTRATE RAJOURI
Tei: 01562-262244 rax:01962-262481

_—__‘-_—-___________—1———'——'“"-—____—-—d
(NO OBJECTION CERTIFICATE)

inercas, MIS Shanker Stone Crusher function at Village Saranoo Tehsil &
District Rajouri applied before this office for grant of permission fof operation of existing
stone Crusher dated 15.07-2016. Tehsidar Rajouri reported that the land bearing
W hasra no 678 wherein the uriit i existing is owned by Mr Kiran Kumar Shamma who is
the proprietor of M/S Shanker Stone crusher at village Saranoco Tehsil & District Rajouri
an the bess of report of Tehsildar Rajouri, the unit holder is permitted 1O operate.

, |

No-JoioMey A § / 733/
Dated- < f,

a i ‘,"’/ ':j,‘ /[ &? G / p » o

(Abdul QayduhtPRfir) KAS

additional District Magistrate

Rajouri
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GOVCI'llmcnt of Jammu and Kashmir
Department of Geology and Mining,

[ |
1
Pt

FORM-B
(See rule-3)

Standard Form for License for operating Minor Mineral based
Unit/Plant/Crusher

Whereas M/S Shanker Stone Crusher has applied for the license to operate

Existing Stone Crusher over an area of 12 Kanals in Khasra No. _678 of Village,

Saranoo ‘Tehsil & District, Rajouri for a period of 035 years under the provisions
of Jammu and Kashmir Minor Mineral Exploitation and processing Rules, 2017 and
has/have deposited an amount of Rs. 20,000/= (Rupees Twenty Thousand QOnly) as

application fec.

License is hereby granted to M/S Shanker Stone Crusher to operatc the

Existing Stone Crusher in Village, Saranoo Tehsil & District, Rajouri during .
period from 18.07.2018 to 17.06.2023 subject to NOC from Dy.Commissioncr,

Permancent Registration from DIC concerned, Licensce shall procurc raw material

from [.cgal Source and conditions given below:-

1. The licensee shall observe the provisions of Mines and Minerals (Development and
Regulation) Act 1957, Forest (Conservation) Act 1980, Environment Protection Act 1986,

L Jammu and Kashmir Water Resources (Regulation and Management) Act 2010, J&K

State Fisheries Act, 1960 and the rules made thereunder.

j" 2.'The License is issucd without prejudice to any other law applicable to phe Unit/Planvarca
L from time to time whether made by the Central or State Governmpent; or any other
. Compctent Authority ‘

E No:- 112/MCC/DGM/License/18-19/258 1~ 8¢
Dated:- [7.07.2018

J&K Govt., SgriJmu.

Scanned by CamScanner
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¢ of the Chairman
Pollution Control Boarg
; Jammu

?mth_{n t}zqhmxtsvof i
41n aregs

ghway in sub Mountainous areas .

0 ﬁwi@‘es/ad’agﬁan of other P

‘ational in cf ergi- - \ 11
trees (out of which ] 10w Fbroad leaved treeg and 2ire
all around the clus i : 4




bmir have been authorized fo issue
itrol devices are strictly installed. Sto
lrees. So. Far NOCs issued by Member §
1 of raisin 5L Browing trees or three rows of trees. There
: 1o G reen Belt in Eneycl opedia vfﬁnvironmema] Law
d state of affairs that nobody applies,mi

nmf. In future copies of NOCs must be sen
‘Keshmi, District Officer will also immediately inform g

information received, applicat

‘approved and Board will not b‘g’w‘s@ﬁ:«‘ "

v tD! strict Officers.
* The list of NOCs issued by Regi

o ; Sglonal ljireétor, Jammu/Kashmir ‘with réj pw to
shers and Green Category shoul A

d be ﬁ;jnished to undersigned. Similarly industrial un
o 3, Sunilarly Stone Crushers were asked fo fy
been made available to

¢ asked to furnish action

i Me{iﬁmf&crmry ‘may also furnish statemen regardi;ég all tl
officers during last one year, This may be made availab]
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Government of Jammu and Kashmir (ut) ¢
Directorate of Geology and Mining, Jammuy

Sh. Sat Paul (IFS)
Regional Director
J&K PCC

Jammu.

No. 67/”)@/06/» /ALLMD//&'/‘?/ ge Xy . Dated: - 95™.11.2021

Subject; - Submission of factual action taken report by the Joint Committee of
CPCB, JKPCC and District Magistrate, Rajouri to ascertain the extent
of non-compliances on alleged violation of environmental norms by
i) M/s Diamond Stone Crusher, VPO Saranoo Tehsil, District Rajouri

and ii) M/s Shankar Stone Crusher, VPO Saranoo, Tehsil, District

Rajouri, J&K. ed 2 -11-30-
Sir ’{c“-er ehee - T4 kIO /R DTN G T/ SH- H20b-ge Dased 21120y,
/

Diregtor o1+ +0
Geolegy & Mining Dept
T 0 L _*__..,__M__,_J&’S(UD_QQ_YQJQU]mL,_
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UNION TERRITORY OF JAMMU & KASHMIR
OFFICE OF THE DISTRICT MINERAL OFFICER, Rajouri
(Geology and Mining Department)

Regional Director,
Pollution Control Committee
Region Jammu

No.: DMO/R/S.Cr.2021-22/555 Date: 28.10.2021

Subject: Detail of Royalty paid by M/s. Shanker Stone Crusher Saranoo at
District Mineral Rajouri w.e.f. 2010.

Sir

As desired, kindly find enclosed the detail of Royalty received from M/s
Shanker Stone Crusher, Saranoo at District Mineral Rajouri w.e.f. 2010 to till date
as per record available in the office for your information please.

Yours faithfully

@E@V\\ %—"ﬂ“ ]\\

District Mineral Officer
Geology and Mining Department
Rajouri.
Copy to:
\/Director Geology and Mining Department, J&K UT for Information please.



Royalty Received from M/s Shanker Stone Crusher, Saranoo w.e.f. 2010 to till

date at District Mineral Office Rajouri as per record.

2010-11,2011-12 & 2012-13

S.No.

Month & Year

Remarks

April 2010 to March 2011

As per record District Mineral
Office Rajouri has not received
Royalty directly from the stone
crushers as well as contractors.
The Royalty was directly
deposited to the Directorate
Office by the Royalty
Contractors. The revenue record
of the period available at
Directorate Office Jammu.

2013-14

S.N
0.

Month

G.R. No.

Date

Amount

Remarks

April 2013

May 2013

June 2013

July 2013

Aug. 2013

Sept. 2013

Oct. 2013

April 2013 to October 2013

As per record District Mineral
Office Rajouri has not received
Royalty directly from the stone
crushers as well as contractors.
The Royalty was directly
deposited to the Directorate
Office by the Royalty
Contractors. The revenue record
of the period available at
Directorate Office Jammu.

Nov. 2013

1679275

24.11.2013

12960

Nov2013

1679280

29.11.2013

9600

Royalty received at District
mineral office Rajouri

Jan 2014

Feb 2014

March 2014

As per record District Mineral
Office Rajouri has not received
Royalty directly from the stone
crushers as well as contractors.
The Royalty was directly
deposited to the Directorate
Office by the Royalty
Contractors. The revenue record
of the period available at
Directorate Office Jammu.




2;014-15

S. Month G.R. No. Date Amount | Remarks

No.

1 April 2014 As per record District Mineral

2 May 2014 Office Rajouri has not received
Royalty directly from the stone
crushers as well as contractors.
The Royalty was directly
deposited to the Directorate
Office by the Royalty
Contractors. The revenue record
of the period available at
Directorate Office Jammu.

;3 June 2014 4220526 30.06.2014 25120

4 July 2014 4220543 31.07.2014 24160

5 Aug 2014 -- -- - Royalty received at District

6 Sept 2014 4220568 16.10.2014 24000 mineral office Rajouri

7 Oct 2014 4220577 18.10.2014 23280

8 Nov 2014 4220591 28.11.2014 24160

9 Dec 2014 4736910 30.12.2014 25120

10 | Jan 2015 4736934 31.01.2015 24800

11 Feb 2015 4736953 27.02.2015 24800

12 | Mar 2015 4736988 30.03.2015 25120

2015-16

S. Month G.R. No. Date Amount Remarks

No.

1 April 2015 4725402 30.04.2015 24800

2 May 2015 4725425 30.05.2015 24960

3 June 2015 4725452 29.06.2015 24960 Royalty received at District

4 July 2015 4725484 31.07.2015 24960 mineral office Rajouri

5 Aug 2015 4225006 28.08.2015 25008

6 Sept 2015 - - --

7 Oct 2015 4225067 28.10.2015 25008

8 Nov 2015 4225084 30.11.2018 .| 25008

9 Dec 2015 4492216 30.12.2015 25008

10 | Jan 2016 4492275 04.02.2016 37500

11 Feb 2016 4492229 29.02.2016 37500

12 | Mar 2016 4246914 30.03.2016 37500




2016-17

S.No. | Month G.R. No. Date Amount Remarks

1 April 2016 | 4246980 30.04.2016 37500

2 May 2016 | 7977113 30.05.2016 37500

3 June 2016 | 7977148 328.06.2016 | 37500

4 July 2016 | 7977178 29.07.2016 | 37500 Royalty received at District

5 Aug 2016 | 4246522 30.08.2016 | 37500 Mineral Office Rajouri.

6 Sept 2016 | -- -- --

7 Oct 2016 4246580 27.10.2016 37500

8 Nov 2016 | 7980820 17.12.2016 37500

9 Dec 2016 -- -- 37000

10 Jan 2017 7980855 01.02.2017 37500

11 Feb 2017 7980872 28.02.2017 35000

12 Mar 2017 | 7979311 30.03.2017 37000

2017-18

S.No. | Month G.R. No. Date Amount Remarks

1 April 7979349 29.04.2017 37500 Royalty received at

2017 District Mineral Office

2 May 2017 | 7980404 08.06.2017 40000 Rajouri.

3 June 2017 | 7980420 30.06.2017 40000

4 July 2017 | 7980448 27.07.2017 40000

5 Aug 2017 | 7980496 29.08.2017 40000

6 Sept 2017 | 8506026 11.09.2017 40000

7 Oct 2017 | 8506424 31.10.2017 40000

8 Nov 2017 | 8506465 28.11.2017 40000

9 Dec 2017 No record available at

10 Jan 2017 DMO office.

11 Feb. 2018 | 7979959 02.02.2018 20000 Royalty  received at
District Mineral Office
Rajouri.

12 Mar 2018 As per record, an amount
of 760500.00 has been
received from Sh. Rakesh
Choudhary Royalty
Contractor as Royalty.




2018-2019

S.No. | Month G.R.No. | Date | Amount | Remarks
1. | April 2018 During the period 23 no. of
2. | May 2018 Minor Mineral Blocks in District
3. | June 2018 Rajouri were remained auction
4. | July2018 April 2018 to March 2019 to Sh Rakesh Choudhary Sh.
5. | Aug2018 Koula Ram including the blocks
6. | Sept. 2018 situated in Saranoo area. As per
7. | Oct. 2018 record the Royalty contractors
8 | Nov?2018 paid Royalty to Department. M/s
9. | Dec 2018 Shanker Stone Crusher, Sananoo
10. | Jan 20219 submitted the bank certificate
11. | Feb. 2019 that an amount of 675371/- has
been transferred to Sh Rakesh
12. ) Mar. 2019 Kumar Choudhary during the
year 2018-19 and 2019-20 for
clearance of Royalty (copy
enclosed).
2019-20
S.No. | Month G.R.No. | Date | Amount | Remarks
1. | April 2019 As per record the Royalty has
2. | May 2019 been received by the
3. | June 2019 April 2019-November 2020 Department from the Royalty
4. | July 2019 Contractor ~ Sh.  Rakesh
5. Aug 2019 Kumar Choudhary.
6. | Sept. 2019
7. | Oct. 2019
8. | Nov 2019
9. | Dec2019 During the period an amount of Rs. | The Mining activities were
10. | Jan 2020 1302540.00 has been realized from the | stopped in the District by
11. | Feb.2020 | violators by seizures and imposing | J&’KSPCB for want of
12. | Mar. 2020 | penalties. Environmental Clearance of
the Minor Mineral blocks.
2020-21
S.No. | Month G.R. No. l Date I Amount | Remarks
April 2020 | During the period an amount of Rs. | The Mining activities were
to March | 4791625.00 has been realized by | remained suspended in the
2021 imposing penalties on 266 No of | District  for  want  of

violators.

Environmental Clearance of
the Minor Mineral blocks.
Whereas in adjoining districts
of Rajouris viz/ Reasi and
Jammu some blocks start
operation w.e.f. Jan 2021.




2021-22

S.No. | Month G.R. No. ] Date ] Amount Remarks
April 20 | During the current year till date Rs.| Mining activities were
21 to | 5444072.00 has been realized from 104 no. | remained suspended in the
October of violator involved in illegal extraction, | District for want of
2021 transportation and storage of minor | Environmental Clearance of
minerals by seizures and imposing | the Minor Mineral blocks.

penalties. The owner of the stone crusher
also submitted detail of challan issued from
different Minor Mineral Blocks of Jammu
(Minor Mineral Block No. 5/2, 5/3 and 5/4)
and Reasi districts (Block No. 27), issued in
favour of M/s Shanker Stone Crusher
against the material supplied (copies
enclosed), the office record of the same is
available at District Mineral Office Jammu.

Whereas in  adjoining
districts of Rajouri viz/
Reasi and Jammu some
blocks start operation w.e.f.
Jan 2021. However in
September 2021  some
blocks of District Rajouri
also allowed for operation
after Environmental
Clearance.

Begw o]

District Mineral Officer Rajouri
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH
AT JAMMU

WP(C) No. 1795/2021
CM No. 6829/2021

M/s Diamond Stone Crusher Sarnoo, Rajouri .....Petitioner

Through :- Mr. Abhinav Sharma, Sr. Advocate with
Mr. Dilawar Khan, Advocate.

Vis

UT of J&K ...Respondent(s)
Through :- Mr, F.A Natnoo, AAG forR-1 &5

Coram: HON’BLE MR. JUSTICE SANJEEV KUMAR, JUDGE
ORDER

The petitioner is aggrieved of the impugned order bearing No.
DCR/IC/2021-22/1501 dated 21.08.2021, whereby the. petitioner has been
imposed a penalty éf Rs 7 Cror_cS oﬁ the allegation that the petitioner has
indulged in illegal mining and use of unauthorized heavy machinery. The
impugned order has been assailed inter-alia on the ground that before imposing
a heavy penalty of Rs. 7 Crores to the betitioncr for alleged illegal mining, the
petitioner was never put on notice or given an opportunity of being heard. It is
contended by learned senior counsel for the petitioner that the District
Magistrate has construed the order of National Green Tribunal dated
30.06.2021 passed in OA No. 137/2021 as a direction to the Committec headed
by the District Magistrate to take action against the petitioner even dchors law.
He contends that perhaps the District Magistrate is of the view that in view of
the directions of the National Green Tribunal, the petitioner is not even required

to be heard in the matter before imposing penalty/compensation,



2 WP(C) No. 1795/2021

Heard Mr. Abhinav Sharma, learned senior counsel for the petitioner
and perused the record.

Issue notice. Mr. F.A Natnoo, learned AAG waives notice on behalf of
respondent Nos. | and 5. Notice shall now go to respondent Nos. 2 to 4,
rcturnable within four weeks.

Requisites for service within two weeks.

List on 27.10.2021,

Meanwhile, subject to objections from the other side and till next date

of hearing, the order impugned shall remain in abeyance.

A (Sanjeev Kumar)
SR L Judge

JAMMU: S | .
02.09.2021 G
Tarun %

TARUN KUMAR GUFTA
2021,05.03 14:33

1 sttest tg the accuracy and
integrity of this document
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Application No. 137/2021

Arti Sharma (Sarpanch). v/s State of Jammu and Kashmir
& Others
wwadpplicant w.Respondents
IN THE MATTER OF:-
INDEX
S.No Documents From_ Page
1 |Compliance Report | 01-09

2 |Annexure -~ R1  (Copy of letter  No.|10-18
1243/MCC/DGM/DMO/ 10/1777-80 dated 03.07.2021

3 |Anmexure - R2 (Copy of Letter No DMO/R/St|19-21
Cr/2021-22/214 dated 14.07.2021

4 |Anncxure - R3 (Copy of Letter No. IDR/1161-67 | 22
dated 24.07.2021) '

5 |Annexure - R4 (Copy of |Letter No.|[23-24
DMO/R/Mis/2021-22/313 dated 21.08.2021
6. |Annexure — RS (Receipt for depositing penalty | 25
amount of Rs. 5,50000/- Reccipt No. A-3619239

dated 20.07.2021
7 |Copy of notice No. DCR/JC/2021-22/1501 dated 26-2%.

21.08,2021

Antwering Respondent
Place: Jammu Y -

Date: __.___.2020 /
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BEFORE THE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI.
(By Video Conferencing)

Original Application No. 137/2021

Arti Sharma (Sarpanch). v/s State of Jammu and Kashmir
& Others
...... Applicant ....Respondents
IN THE MATTER OF:-

SUBMISSION OF ACTION TAKEN
J/COMPLIANCE REPORT ON BEHLAF
OF DISTRICT MAGISTRATE, RAJOURL

MAY IT PLEASE YOUR LORDSHIPS;

The District Magistrate, Rajouri most respectfully submits
as under:-

A) That this Hon’ble Tribunal in Original Application No.
137/2021 titled Arti Sharma (Sarpanch) V/s State of
Jammu and Kashmir & others vide order dated
30.06.2021 in the above titled Original Application has

passed directions, the operative part of which is

reproduced as under:
€ooosressenesaness Accordingly, we direct a joint

Committee of CPCB, State PCB and District
Magistrate, Rajouri to look into the above
grievances and ascertain the extent of non-

compliance.

Based on such verification, the
statutory regulators may take action to
prevent further damage to the environment
and assess and recover compensation for the
past violations. The compenéation may cover

not only the cost of mined material but also



&

d ecalogical services
deterrence.

the cost of restoration an
forgone forever, with element of
The guidelines laid down by the CPCB in this
regard may be followed. The CPCB and State
PCB will be the Nodal Agency for coordination

and compliance. Factual and action taken
d to the

report in the matter may be furnishe
Tribunal before the next date by e-mail at
Judicial-ngt@gov.in preferably in the form of
searchable PDF/OCR SuppoOrt PDF and not in
the form of image FDF with a coy to the
operators of stone crushers for their response,
if any. The Report may inter alia indicate the
status of compliance of sitting guidelines Jor
Crushers, CTE granted by PCB, consistency of
the license granted with the District Survey
Report and Replenishment studies, the extent
of boulders.

List for further calnsideration on
10.11.2021

A copy of the order be forwarded to the CPCB,
state PCB and District Magistrate, Rajouri by

e-mail for compliance.”

3
/ B) That after the receipt of Orders from the Hon'ble NGT,

this office immediately on 02.07.2021 issued notice to

convene a meeting of all concernéd like Divisional
Officer Pollution Control Board, Rajouri, Additional
Superintendent of Police, Rajouri, Tehsildar Rajouri,
Rep. of Central Pollution Control Board and on the
same day th‘e District Mineral Officer Rajouri jssued
notice to M/S Diamond Stone Crusher, Parﬁlefsm?

concerned of Zaheer Choudhary & Others village
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Saranoo, Tehsil & District Rajouri for extraction of
2000 Mtr RBM (Nallah Muck) clandestinely and
illegally from the Saranco area and it was observed by
the District Mineral Officer that machines /vehicles of

the said stone crushers were found indulged in

extraction of minor minerals at Kallar/Saranoo area.
The DMO accordingly asked the owner the stone
crusher to deposit Rs. 5,50000/- along with income tax
applicable under rules, The petitioner (Applicant Arti
Sharma) also filed an application that the aides of
mining mafia are posing ihreats to her for highlighting
the issue of illegal mining which also came for
discussion on 03.07.2021 wherein the police was asked
to look into the issue and ensure that the applicant
fcels secure and the petitioner ‘was also heard
personally in the said meeting by the District
Magistrate. Accordingly it was decided that on 06 July
2021 the site shall be inspected in presence of all
concerned.

C)The Director Geology and Mining vide No.
1243/MCC/DMO/10/1777-80  dated  03.07.2021
submitted one report of mining activities in the area
dated 15.06,2021 after receipt of communication of
DMO Rajouri on 02.07.2021. This was not understood

W) as what the department of Geology and Mining
- intended to convey to this office on 03.07.2021 after
the receipt of Orders from the Hon'ble NGT (Copy

enclosed and marked as Annexure R1),

D)However the Executive Engineer Irrigation and Flood
Control Department, Rajouri was also asked vide this

office No. DCR/2020-21/Rel/89 dated 10.07.2020 to
furnish a detailed report.
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E) The petitioner Ms. Arti Sharma also submitted another

representation on 12.07.2021. The area was visited by
undersigned personally thrice alongwith concerned
police officers, District Mineral Officer, Rajouri and
representatives of Panchayat. The existing position on
site was photographed and Video graphed as an
evidence and District Mineral Officer, Rajouri vide his
No. DMO/R/StCr/2020-21/214 dated 14.07.2021
submitted the videos and photographs to the office of
District Magistrate (Copy Enclosed and marked as
Annexure R2).

F) The Executive Engineer Jal Shakti Department vide No.

IDR/1161-67 Dated 04.07.2021 also reported that
from Darhali Nallah to Sukhtao Nallah upto Chingus
there is diversion of flow by way of extraction of RBM
and Ditches upto 60 meters have been found. He
further stated that the crusher owner aré using heavy
machinery for extraction, the mass level extraction has
effected the command crop area and water supply. The
officer has recommended action against the crusher

owners (Copy enclosed and marked as Annexure R3).

G) On 09.07.2021, The member secretary JKPCC,

Jammu vide No. JKPCC/NGT/112/2021/305-309

dated 09.07.2021 sent a communication to this office

among Regional Director PCC, Jammu and CPCB and

Sought report by 25,08.2021. The officer further

suggested to opt District ‘Mineral dfﬁcer, Rajouri for

compliance on the following issues.

i, Illegal Mining done along Tawi River using heavy
machinery.

ii. Consistency of license granted by Geology and
Mining Department and District SurVey Report:
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and Replenishment studies, the extent
of boulders.

H) That the public of Panchayat Badhoon-A also separately
filed another complaint wherein it has been stated that
illegal mining is taking place at Khandli and Saranoo
river conference point due to which Dug well sources
have badly been effected and public is suffering.

1) That however on, 21-08-2021 despite the orders from the
Hon'ble National Green Tribunal M/s Diamond Stone
Crusher and M/s Shanker Stone Crusher were found
involved in mining wherein JCB Machines belonging to
M/s Diamond Stone Crusher were seized by District
Mineral officer from the site and further there were
reports of illegal mining. On 21 August 2021 another
machine was seized and this machine belonged to the
Diamond Crusher. The District Mineral Officer reported
that the owner of the machine is not mending his ways
(copy enclosed as Annexure R4).

J) That in view of the reporting this office vide No.
DCR/JC/2021-22/1501 dated 21.08.2021 issued notice
immediately to Diamond Stone Crusher who was
violating orders and using heavy machinery for mining
in river Sukhto near Sranoo. He was served a notice vide
No. DCR/JC/2021-22/1501 dated 21.08.2021 directing

/ to deposit rupees 7 Crore as fine and also show cause

by attending either personally or through counsel on

74.08.2021 at 11 am and the notice was served upon

him. However, he was represented by Advocate Zaheer
Choudhary on 24.08.2021 who contested for deposit of
penalty and submitted papers claiming that the owner
of Diamond Stone Crusher has already paid
Rs. 5,50000/- as penalty to the authorized contractors
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w.ef 2010 4ll date (copy enclosed and marked as
Annexure RS).

J He was again served notice vide No. DMR/JC/?OQL

22/1689 dated 08.09.2021.

That however the Diamond Stone Crusher filed WP(C),
CM No. 6329/2021 fitled M/s Diamond Stone Crusher
Saranoo, Rajouri V/s U.T of Jammu and Kashmir and
others before the Hom'ble High Court of Jammu and
Kashmir. The Hon'ble High Court vide order dated
02.09.2021 has ordered as under:-

The petitioner is aggrieved of the impugned order
bearing No. DCR/JC/2021-22/1501, dated
21.08.2021, whereby the petitioner has been
imposed a penalty of Rs. 7 Crores on the allegation
that the petitioner has indulged in illegal mining
and use of unauthorized heavy machinery. The
impugned order has been assailed inter-alia on the
ground that before imposing a heavy penalty of Rs.
7 Crores to the petitioner for alleged illegal mining,
the petitioner was never put on notice or given an
opportunity of being heard. It is contended by
learned senior counsel for the petitioner that the
District Magistrate has construed the order of the
National Green Tribunal dated 30.06.2021 passed
in OA No. 137/2021 as a direction to the committee
headed by District Magistrate to take action
against the petitioner even dehors law. He contends
that perhaps the District Magistrate is of the view
that in view of the directions of the National Green
Tribunal, The petitioner is not even required to be

heard in the matter before imposind
penalty/compensation.
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Heard Mr. Abhinav Sharma, learned senilor counsel
for the petitioner and perused the reco‘rd. |
Issued notice. Mr. F.A Natnoo, learned AAG waives
notice on behalf of respondent Nos. 1 and 5. Notice

shall now go to respondent Nos. 2 to 4, returnable

within four weeks.

Requisites for service within two weeks.

List on 27.10.2021.

Meanwhile, subject to objections from the other side
and till next date of hearing, the order impugned
shall remain in abeyancé.

Similarly inspection of Shanker Stone Crusher was also

carried out personally by the undersigned and it was

found that the crusher is of low capacity as compared to

Diamond Crusher and in the intervening period no

machines were found extracting material. It is pertinent
to mention here that this stone crusher is also on the
same vicinity approximately half kilo meter from the
Diamond Stonme Crusher. Both the Crushers ie. M/s
Diamond Stone Crusher & M/s Shanker Stone Crusher
are located on the bank of Saktoi river commonly known
Manawar Tawi also and have been established on 2010
and 2009 respectively. The habitations of village
Saranoo and Badhoon are located nearby on the upper
side of Rajouri-Kalakote Road. The Dug well of Jal
Shakti Department is near the River where the Diamond
Stone Crusher exists. The petitioner and the other
inhabitants infact are claiming damage to the dug well.
Shanker Stone Crusher has no bore well but the
Diamond Stone Crusher has one without any valid
permission being used for the crusher unit. The paP®*s

related to environment clearance were not found from

both.




LMain Obscrvations

L. The river is a source of water availibity for many
habitations from Rajouri to Nowshera, It caters to the
irrigation Canals and recharge for the bore wells of Jal
Shakti Department. The illegal and the unscientific
mining has caused massive damage. It is found that in
village Saranoo and adjoining areas the water diversion
has taken place resulting into great damages to aquatic
life and bank of river by way of erosion, earth cutting
etc.

II. The both crusher units have produced some receipts
substantiating deposit of royalty to the department of
geology and mining and authorized contractors but the
damage found in the river is disproportionate and the
damage of natural ecosystem noticed,

III. The crushing of stones undoubtedly creates Air and
Noise Pollution as well. The equipments like dust
containment cum suppression system, water sprinklers,
settling tanks and some plantation exists in both the

- crushers units. Both are around 100 meters from state
highway and roughly 4 km from Municipal limits of

»>  Rajouri.

/ IV. Besides serving a notice of 7 Crore by the District

Magistrate, the Department of Geology and Mining has
imposed the penalty of Rupees 5 Lac and 50 Thousand

~ in July 2021, Rupees 88750 in June 2021 and 102500
in July 2021 on Diamond Stone Crusher and Rupees
17500 on Shanker Stone Crusher on Jyupe 2021.

Recommendations fOl‘Jreventive and rtztn,-m‘i‘il

measures
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The ecology of the river is apparently fragile and its needs
preservation and protection by all means otherwise it may
become extinct over a period of time

Only extraction of Minerals on scientific lines to be
ensured by the Department of Geology and Mining from
the authorized/permissible  blocks under  close
supervision.

Other crushers also existing on the river Manawar (Saktoi)

bank are also required to be relocated to a new specifically

carved out stone crushing zone away from the river banks

and habitations so as to ensure supply of construction

materials.

The authorized blocks of mining need to be put under

surveillance by the department of Geology and Mining by

fiing CCTV Cameras to monitor and supervise the
moments of vehicles/trolleys in the mining blocks.

The concerned department of Pollution Control Board,

Geology and Mining, Forests and Fisheries need to check
all Mining Blocks frequently to ensure that the extraction
is done on scientific lines only.

All vehicles entering the mining blocks to have GPS
monitoring from the central office of District Mineral
Officer at District Headquarter.

Technical assessment of the damages at the site as being
contested by the units.

Since the owner of Diamond Stone Crusher is contesting
the penalty imposed on technical grounds, the same
needs appraisal by technical experts to again reassess the
same before a final call. .

Hence submitted for the kind perusal of the Hon'ble

Court.

\
Bgsn%\m;keswde?‘ ‘
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Government of Jammu and Kashmir(UT)
Department of Gealogy and Mining, Jammb.

The Deputy Commissioner
Rajouri,

No. 1243/MCC/DGM/DMO/10//9 77 -8° Dated: -3 .07.2021

Subject:;-  Complaint regarding Illegal Mining activities and its imp?ct
assessment on Dug Wells around Saranu area District,
Rajouri- Report thereof.

Sir,
In reference to the subject cited above, kindly find enclosed

herewith a detailed Report on "Mining Activities and its impact assessment
on Dug Wells around Saranu area District, Rajouri” submitted by the
Committee constituted for the purpose for favour of information and

appropriate necessary action.

The District Mineral Officer, Rajouri has already been provided with
copy of said report vide Joint Director's communication No. 1D3/Report/
Geology/2018-19/608-610 dated 26.06.2021, for taking action against
those involved in Tllegal Mining In the area and for ensuring that the
recommendations of the Committee are implemented on ground in letter

and spirit.
Your faithfully

Encl:- Report(__Lvs) v
| piregtor }
["Geology and Mining
c:L &K Govt (UT) Jammu. -
to :- == 2.0 34

Copy,to
\/{ e Commissioner/Secretary to Govt;(Mining Department) Civil
Secretariat, Jammu/ Srinagar for kind Information.
2. The Joint Director() Geology and Mining Deptt; Jammu for
ifformation and necessary action.
XThe District Mineral Officer, Geology and Mining Deptt; Rajouri for
nformation and necessary action.

.

VPRRO————————— A
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GOVERNMENT OFJAMMU AND KASHMIR
GEOLOGY AND MINING DEPARTMENT JAMMU

REPORT ON MINING ACTIVITIES AND ITS IMPACT ON DUG WELLS
AROUND SARANU AREA, DISTRICT RAJOURI

BY

Dr. RAJ KUMAR DEPUTY DIRECTOR (MI & GW)
Dr. RAJINDER SINGH GG-lI
Dr. ISHYADEVIG/A

JUNE, 2021.
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m am.sd The alluvial terraces have been observed along th
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Introduction:

In pursuance 1o Joim Direc
1913DIReport/ 18-19/390-
on H-06-2021 106 geses
springs, cle. located aro
During the visit the
Nallu) has gone

tor Jammu Geology and Mining. office Qrder No.
95 dated 08-06-2021 . the team visited the Sarinu arca, District Rajouri
Mining activities and iis IMPact on waler resourees e Dug wells,
und Diamond Stone crusher in Saranu Panchyat, District Rajouri .
inhabitants apprised the tcam that the bed leve] of the Deriyan Tawi {Dhalodi

down duc 1o cxcessive Mining duc to which dug wells are getting dry and
depleting the water resources, Accordingly, traverses were taken up and Reconnaissance stirvey
wins conducted in Nowshera Tawi up

d Deriyan Tawi (Dhalodi nalla) around Diamond Stone
Crusher in Sarany Panchyat arca, ‘

Location and Approach:

The study srea is Tovatad in suuthem
sround co-ordinates N 33°18° 182" & 74°19
/3 (Fig. 1), The area under study
SO Rms trom Jammy.

part of the Rujouri District slong Nowshers Tawi
'26™ E depicted in Survey of Indin topasheet No. 43
is casily approachable by Jommu- Poonch Road and is about

Climate and Rainfall:

The dlimate saties from subliopical in ihe
Sunderbani and Kalakote to temperale in the northern
Rujauti, Thannamandi and Koteranka Tehsils of the district. The subtropical southem region
receives regular monsoon rains whereas the northemn parnt is prone ta snowfall and experiences
exeesive minfall. The average annual rainfall is 1130 mm and average temperature varies from
742 degree Celsius to 37.4 degree Celains The munimuin rainfall in the atea is reccived through
southwest monsoon during the month of July-Seplember, The rainfall during the rest of e
perind is sporadic and scanty. The general clovation of the district is in the range of 562-4800 m
amsd,

southem s, comprising Nuwshew,
part comprising the mountainous aren of

Physiography and Druinage:

The District is chamcterized by mountainous ranges wending NW.SE direction, deep
narrow valiey and temaces, valley fill deposits with gentle slopes. Pir-Panajal Range in the
Northeastern side of the district separates it from the Kashmir vallev. The area is undulatory with
high peaks and dissected vallcys. The land slopes are stecp and at many places escarpments are
seen. Magor slope of the terrain is towands south and sou

thwest, Structural hills belonging to
Murrce and Siwalik Groups arc mosily Jongitudinal with altitd

¢ varying between 700 m 10 2200
¢ Nowshera Tawj River.

o
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N/ \ river-terraces of the Nowshera Tawi Riv

The area is drained by u perennial river known.as NowshersTawi which is confluences
by various scasomal as well as perennial nullas, The perennial nalla/streuns have feeble
dischurge throughout the year but during:rainy season’create havae due to occurrence of {lash
foods especially during July=Neptember. A huge load of bolderss:pebbles.sandsandisiltaare
being transported during monsoon period und deposited ut lower reaches, The arca of stdy is

characterized by the dendritic dminuge pattern which is controlled by the natural topography and
geolugical structures of the area.

Geology:

The Geolagical set-up of the area under study waorked out by the earlier researchers/
Geologists is given as under;

Group Lithology Age
Quarternary UHeterogencous  Clastie  sediments | Sub-recent 1o
comprising of Sand, Silt, Clay, Recent
Siwalik Sandstone, Clays, shale, boulder/pebble | Lower Miocene to
ele. Pleistocene
Murrees Red coloured Sand stone & Clay. L.ower Miocene
UNCONFERMITY
Subathu, Salkhala, Sirban Limestone, shale, Sandstone, Phyllites and | Precambrian to
Formations (older Gncisses, Eocene
crystalline. Metamorphic)

The alluvium comprises of ‘clay;g,ii,lt;.;pghmg,@ggbplgﬁ;gm;mm :Sub:Recentaio:
Recent.age have.been/noticediinithe area, The Siwalik Formation comprised of light grey.
medium 1o coarse gruined sandstone besides, few claystones have also been seen ot some-areas
The exposures of Murrees comprised of fine to medium grained sandstone and purple shale, hard
und compuct have also been seen. In the northern part of the Rajouri distriet, the exposures of
crystalline rocks, Panjal Trap, Baila and Gambir Formations have also been reported,

Obscrvations:

Reconnaissance survey has been carried out on 10-06-2021 regarding extraction of minor
minerals and its impact on Dug Wells located around Diamond-Stoné:Censhersinsthe Sarany
Panchyat of district Rajouri whercin following observations were made:

1. During the Rec. survey it has been found that all dugawells arelocated. on:the: hanks
er as shown in Location map (Fig-1&2), The
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geomorphic River terraces have been formed. by, deposition .and down. Lcutting:by the
major streams.

Murree Group of rocks of late Eocenc-Early Miocene age are exposed in the area of
study having disconformably.underlined by the rocks of Subathu Formation in the
district. The ground water potential in Siwalik. is moderate whereas poor in Murree
Formation. But alluvial deposits which are highly heterogeneous in nature possess a good
degree of primary porosity and permeability. Ground water occurs in the saturated pore

spaces of these alluvial sediments. These deposits possess a good degree of primary
porosity and permeability having sutlicient yield of ground water.

. During the visit in the area, fresh:Mining (Excavation.of Minos. Minerals) has also been

Beh

Diamond.Stone.crushers and about 100-150.meters.;away, from the lift devigation:station
as.shown.in ficld photographs (Fig.! & 2). The VC District Mineral Officer apprised the
visiting team that the said extraction has been carmried out in between 05-06-2021%t0°07-
06-2021 and his office has immediately taken action against the violators under section

21(4) of MM(D&R)-Act-and rules made their under vide his office seizure Memo No.
DMO/R/Secizure/21-22/95-96 dated 05-06-2021 and penalized to the tune of Rs.14,036.00

by Joint Director Office Jammu vide No MSJ/Release/21-22/8045-46, Dated:
07/06/2021. '

\Eig.ozi'l‘/hc.frah mining activities in Nowshera Tawi River District Rajouri.




The traverses were taken adjoining the M/$ Diamond Stone Crusher and in and around
Derivan Tawi (Dhalodi Nalla), where onc Dug well and one bore well were found 8s
shown in figure 1, 3 & 4. The Dug Well on the leRt bank of the Dhalodi nalla has been
constructed and was commissioned on 15-05-2021, It is pertincnt 10 mention here that no
fresh extraction of Minor Minerals has been observed in Deriyan Tawi (Dhalodi nalla)

from Dhalodi to its confluence with Nowshera Tawi River, however fresh mining
activities has been observed in Nowshera Tawi.

|
|

During the reconnaissance survey, it has been observed that the new constructed Dug
Well is located on the left bank of Deriyan Tawi (Dhalodi ﬁalla) and is situated at RL of
784 meters a.m.s.| as shown in (Fig. 3). The water table recorded is at 06 meters bgl and
RL of Deriyan Tawi (Dhalodi Nalla) bed is 782 meters, which reveals that water table is
04 meters below the nallah bed level and the said Nalla is influent and is recharging

sourcc of this dug well and water is in unconfined condition.

L Fig. 03. Newly constructed Dug Well ad] oing Deriyan Tawi (Dhalodi nalla).

Yo




6. 1t has also been abserved that there is 01 bore well (T /W) at an RL, 791 meters in

Derivan Tawi (Dhalodi Nalla) near Saranu Bridge s shown in figure 04 which has
sufficicent discharge snd vield >20,000 gallons of water in 2-2.5 hours.

Fig. 04. Bore Well in Deriyan Tawi {DhalodiNalis) near Saranu Bridge.

i i B

7. The lift iE!i%!iQ&i‘&@Q&;}B&%"d:Onfﬁe.ﬂlﬁﬁsbmk:oﬁi’»lowshcra%ﬂ’awikacﬂﬁﬁ&shomw

the location map (Fig.1), where the river water is flowing adjacent 10 it and has

sufficient discharge (depth) for rcgular supply to the Station and there is no immediate

cffect of Mining on lift irrigation Station,

8. During the visit Sh

_Rakesh Kumar and Mrs, Arti Sharma, concerned Sarpanch apprised

the 1cam that the bed level of the Deriyan Tawi (Dhalodi Nalla) has gone down duc to

excessive Mining in the said Nalla which is the main cause of the drying/depleting the

walcr resources in

the surrounding arcas. It was also intimated to the team that hand

pump are also affccted but as per visit no hand pump has been seen in the area under

discussion. Purther, it has been apprised to the team that there is a canal on the tight bank

of the Nowshera Tawi the source of irrigation to agricultural land over which paddy crops

was cultivated. 1t was fusther apprised that due to excessive mining the bed level of river

has lowered and it is not possible to divert water from Nowshera Tawi to the said canal as

the Head work is at

higher than the flow of water in the river, The canal also got damaged

duc lWM Mining and the farmers arc unable to cultivate paddy crops for the last

= ey ST e R T




05-06 years. Il is pertinent to mention here that the river has tendency to crode the rocks

as well as any engineering structurcs like canal, embankment, road cic constructed adjoin
the banks. Further for the safcguarding of river banks/groundwaler Structures, head
works/hydraulic works no extraction of Minor Mincrals be allowed in contravention of

SRO-105, Dated 31-03-2016, Water Resource Act 2010, Environmental Clearance and

Consent to operate from competent authoritics.

Conclusions and Recommendations:

On the basis of Reconnaissance survey, it has been concluded  that:
1. Fresh as well as.0ld Mining remanants has becn.seen in the:NowsheraFawi.

2. No fresh remanant of Mining has been scen along the newly constructed well in Deriyan
Tawi (Dhalodi nalla) at Sarano.

3. Water is flowing at higher altitude RL than the water level of the Dug Well.

4. As per records provided by District Mineral Officer, Rajouri, action under rule against
illegal Mining has been taken place.

5. The extraction of Minor Mineral shall strictly be prohibited in DeriyansTawii(Dhalodi
nalla).upto the confluence with Nowshera Tawi River for safeguarding and recharging of
Dug Wells in and around the adjoiriing areas. ‘

6. The Check Dam of about one meter hejght be constructed across the Deriyan Tawi
(Dhalodi nalla) which will play suffi cient role in recharge of the Dug Well,

7. The District Mineral Officer shall ensure that no cxtmctlon of Minor Mineral be under

taken in the proximily of lift irrigation slallon localcd on the lefl bank Nowshera Tawi.

8. Action under rules be taken against the ymlator.sﬁ;nyolvgq in the illegal extraction.of...

Minor Minerals in the Nowshera Tawi River:~
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LOCATION MAP OF THE SARANU AREA DISTT. RAJouRff.
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/ OFFICE OF THE DISTRICT MINERAL OFFICER RAJOURI

f . e
/. worthy Deputy Commissioner

f
13

Rajouri

NO. DMO[R|SF )W JalY

Sub:-Submission of videos and still photographs.

Date:- 140~ §00 |

Sir,
As desired and directed during the inspection of stone crus

of saranoo area on 11-07-2021, kindly find enclosed videos of
d the three stone crushers along

hers

River Bed area in and aroun
with still photographs for your information.

Yours faithfully
é@“‘%{owﬂ)

District Mineral officer

bye
| Rajouri
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